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COUNCIL OF STATE.

Monday y 25th Fd>ruary, 1935.

The Council met in t̂he Council Chamber of the Council House at Eleven 
of the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.

N u m b b b  of  B r i t i s h  a k d  I n d ia i  ̂ S o ld ib e s  b y  A bm s  on  1 s t  Og t o b s b , 1934.

44. T h b  H okottbablb R a i  B a h a d u r  L a l a  MATHURA PRASAD 
MEHROTRA: (a) Will Government be pleased to give the number of 
British soldiers employed in India in all sections of the army separately f

(b) What is the number of Indian sdidiers at present !
(c) Will Government be pleased to state the pay and allowanoes of a 

British soldier and those of an Indian soldier ?
His E x c b l l k k o y  th e  COMMANDER-in-CHIEF : (a) and (6). I la y  

, a  statem ent on  the table g iving the figures fo r  th e regular arm y.

(c) The pay and allowances of the British private soldier amount at the 
moment to about Rs. 850 per annum, while those of the IiMlian sepoy amount 
to about Rs. 286. These figures include, besides basic pay, messing, kit and 
clothing aUowances and proficiency and deferred pay.

Strength ojf Hritish and Indian 9qlditr$ by arm* on Iti Octoler, l^Sl,

Arm. Indian.

Cf^mhatant service*.

British Cavaiiy . . .
Artillery . . . .  
British Infantry . . .
britiah Inlantiry Training Con^pany
Tank < ’o r p f l ......................................
Indian Cavalry . . . .
Engineers Sappers and Hinen . 
Signals . . . . .

Indiah Infantry * . . ,
lioclianical . . .
Animal Transport Units . . .

66
10,820
l,86i

210

10,180
9,431
3,606

83,979
3,381
9,744

Total Combatante

( 283 )

133,170



284 OOCNOIL OF STATE. [36th F bb. 1986.

Strength of Britith and Indian »ottliert by arm* <m J»| October, 1934—eontd.

Arm. Britith Indian.

Dê partrMniid and odminiHraHve $$rvice§.

Hedioal Services . . . . . . .
Supply Services . . . . . . .
Remount Services . , . .-w. - . .
Veterinary Servdoes. . . . . . .
Training Establishments . . « . . , .
Master General of Ordnance (Indian Ordnance D epattn^t) 

and Indian Army Ordnance Corr>8.
JfTititary F a r t n a ..................................................................
Embarkation Staff Railway* Transport Stafi and special 

attaohed 8eoti(m8.
’Aihnny Educatipnal Service . . . . . .
Indian Ar»n^ CotpB of Ciefttt .................................................

753 3,»47
303 •

16 140
4 536

496 101
608 879

44 80
45 2

168 63
308

G n A M D  T<^t a l 87,260

* Indians are employed in the supply and clerical services, but in a civilian capacity.

MiLxnisy Aibshifs.

45. T hb H o n o u i^ b lb  R a j B a ^ d u b  L a la  MAltiTfRA fRASM ) 
'itelntO TR A : WiU Ooyomnirat be ^deaaed to state the number of mili- 
iiiiry IftirdbfpB maiiitajiittd in India the places where Itey aro kept t

H is Exobllsncy  tb b  (X)lfMAKBER*iH>OHIEF: H im  are no mili­
tary airships in India, that is to say, aircraft which are lighter than air. The 
establishment of first-line aeroplanes imder the orders of the Air Officer Com­
manding in India is 102. Thede are located nomally at Peshawar, Kohat, 
Kidi&t|>tir, Ambola; Lahore; Karachi and Quetta.

A mount paid  b y  the Governm ent of In d ia  to Proyinoss  for  Sa m
Prrvbntivb  W o r k .

46. T he H onourable Mr . Q. S. KHAPARDE (on behalf of the 
Honourable Mr. Jagadish Chandra Banerjee) : (a) Will Govemmetit be
pleased to state the amount paid annually by the Cehtral Govenutitot (i) to 
the Bengal Government, (it) to the Bihar and QHssa Govemiiieht' for s^t 
preventive work in those provinces ?

(6) Has any enquiry been made by an officer of the Madras Salt D^paM- 
ment regarding the work done by the Salt Department in Bengal and Bihar 
and Orissa and was any report submitt^ by the said officer ?

(c) If the answ^ to part (6) be in the affirmative, will Government be 
pleased to lay on the table a copy of the report submitted by the officer con­
cerned ? If not, why not ?



{d) Will Government be pleased to state whether any concrete proposals 
were made by the officer concerned to the eflfect that salt preventive work 
oan be done more economically in the two provinces ? If so, wijl Govern­
ment be pleased to state whether they propose to take any steps on the lines 

•of the said report for economising expenditure ? I f  not, why not ?
(e) Will Government be pleased to state what work is actually done by 

the Salt Department of Bengal, and Bihar and Orissa and whether tiie amount 
paid by the Central Government annually to these provinces is actually sj^nt 
•on salt preventive work ? If not, for what purpose is that amount utilised 
and is such utilisation of the money for oth^ objects sanctioned by the 
Government of India ? If so, why ?

The H onourable Mr . P. C. TALLENTS : {a) The Government o f 
India make a fixed annual contribution of Bs. 2 lakhs to the Government 
of Bengal for conducting inland preventive work, administering inland bonded 
warehouses, ccxatrolling saltpetre reveries and soda £a.ctories and dealing 
with matters relating to remission of duty on salt including educed salt used 
for industrial purposes. It is not possible to say how much of this expendi­
ture is devoted to preventive work only.

A sum of Rs. 76,000 is paid to the Government of Bihar and Orissa 
•pnnually for salt preventive work done by th w  in, Oris^. Preventive work 
in Bihar is done by the Northern India Salt Revenue Pepartinent.

(&) Yes-
(c) No. The report is intended for official use only.
{d) Yes. The Government of Indiiw have the report uxider oonsideriitipn.
(c) The duties performed by the Government of Bengal are stated at

above. The work done by tte Government of Bihw and Orissa in Orissa 
consists of prevention and detection of offences chiefly xelftting to illicit mafln- 
facture, possession and sale of salt in the three saliferous districts of Cuttack, 
Balasore and Ptiri.

The amounts are contributions to the cost of combined establishments 
which actually perform the duties in respect of which the contributions are 
paid.

A ^ kxjajl c o s t  in c u r r e d  b y  th e  N o r th e r n  In d ia  S a lt  R even u e  D e p a rt - 
meKt f o r  S a lt  I^BVB»mvE W o rk  m  D is tr ic ts .

47. T he H onourable Mr . G. S. KfiAPARDE (on behalf of the 
Honourable Mr. Jagadish Chandra Banerjee): Will Gov^^mment be jdeased 
to state the number of districts in which preventive work is done by the 
Northern India Salt Department and the annual cost of upkeep of the 
establishment maintained by that department and also the number of 
districts in which salt preventive work is done in B^^gai and 
'Orissa and the annual cost of upkeep of the establishment maintained by 
the departments in those provinces ?

T he Honourable Mr. P. C. TALLENTS: Balt preventive wprii is 
-done by t^e Northern India Salt Revenue Department in the following plao&s.

29 districts in the Punjab, 48 in the tTnited Provinces, and 11 in Bihbr ; 
Kohat district in the North-West Frontier Province, Ajmet*Merwara itnd 
•the Rajputcma Salt Sources Division as a whole.

: ‘ .......................  A.a
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The cost of preventive establishment in the department was Rs. 3,41,744 
dnring 1933-34.

The number of districts in which this work is done by the Grovemment 
of Bengal is 7. The Government of India make a fixed annual contribution 
of Rs. 2 lakhs to the Government of Bengal for conducting inland prevent 
tive work and in addition administering inland bonded warehouses, con­
trolling of saltpetre refineries and soda factories and dealing with matters 
relating to remission of duty on ralt, including educed salt, used for indms- 
trial purposes. It is not possible to say how mueh of this expenditure 1b 
devot^ to preventive work only.

Salt preventive work is done by the Government of Bihar aaid Orissa 
in three districts in Orissa and the Government of India pay a fixed annual 
contribution of Rs. 76,000 to the local Government in this connection.

In each case the work is done by the excise staff of ttie local Govern­
ment as a part-time job.

A m o t o t  r e a u s e d  from  th e  E x c is e  D u t y  on  M a t c h e s .

48. The H onoxtbablb Mb. G. S.' KHAPARDE (on behalf of thê  
Honourable Mr. Jagadish Chandra Banerjee): (a) Will Goveniinent 
be pleased to state the amount of money realised uptodate fromk 
the recently imposed excise duty on matches manufactured in India 1

(b) Will Government be pleased to supply a list of indigenous match 
Victories located in India, provinoe by province, and ako the amount o f 
money contributed by each province under the head of match excise ?

(c) Have Government received repveBentations that this excise duty
has hit hard many faotoriea in their infancy ?J

(d) Will Government be pleased to state the actual productioi^
of Wimco matches before and after the imposition of this excise duty t

T h e  H o n o u r a b l e  Mb . P . C. TALLENTS : (a) R s. 1,12,67,000 u p  to  
the end of January, 1935.

(b) The information has been cJled for and will be laid on the table o f 
the House in due course.

(c) A number of rejxres^tations were received, but they do not appear 
to have drawn particular attention to the case of newly estaJblished factoriee.

(d) I am not in a podition to supply the detdred information.

N u m b b b  OF Sto bbs  P u b o sa sb  C m ciM  u k b e b  th e  Ch ie f  Co n tb o llb b  o r
St o b b s .

49. T h e  H o n o u b a b l b  Mb . G. S. KHAPARDE (on behalf of the 
Honourable Mr. Jagadish Chandra Banerjee) : (a) Will Government 
be pleased to state ^ e  number of Stores Purchasing Circltti under the* 
Chief Contjoller of Stares, Delhi and Simla, and the amount of stores 
purchased through this organisation in 1933-34 ?

(b) Will Government be pleased to state whether there is a branch for 
Stores Purchate in London ? If so, who is the Controller of that organisation I

3 8 «  COUNCIL OF STATE. [2 5 t h  F e b . 19 8 5 .



)
(c) How many Cbntrollero of Stores are there under the Chief Controller f 

What is their oeAary i

The H onourable Mr . D. G. MITCHELL: (a) Besides the Purchase 
'Branch at Headquarters, which comprises three sections, there are three 
Purchase Circles under the Chief Controller of Stores. They are located at 
Calcutta, Bombay and Karachi. The total value of orders placed by the 
Indian Stores Department was Rs. 3,59,94,135 during 1933-34. Full details 
o f the work done by the department are given in the Administration Report 
o f the Indian Stores Depvtment for that year, a copy of which is available 
in the Library of the House.

(6) There is an organisation in London, called the India Store Depart­
ment, under the control of the High Commissioner for India which deals, 
among other things, with the purchase of stores. The head of the organisa­
tion, designated “ Director-Ganeral, India Store Dspartment ” , is at present 
Lieutenant-Colonel Sir Stanley Paddon.

(c) At each of the three Purchase Circles there is a Controller of Purchase. 
The scale of pay of the Controller at Calcutta is Rs. 1,500—75—1,800. At 
Bombay and Karachi it is Rs. 1,000—50—1,200.

A mount of Stores purchased  b y  the In d u n  Stores D bpabtm en t .

50. T he H onourable Mb. G. S. KHAPARDE (on behalf of the 
Honourable Mr. Jagadish Chandra Banerjee) : (a) Will Government be 
pleased to state the amount of stores purchased in 1933 of purely Indian 
manufacture ?

(6) Will Government be pleased to state the reduction affected year by 
year in the Stores Purchase organisation in London since the Indian Stores 
Department was first established ?

(c) Is it a fact that the Indian Stores Department was created with the 
ultimate object of closing the London Stores Puroha^ oiganisation ?

T he H onourable Mr. D. G. MITCHELL : (a) It is preseumed that 
the Honourable Member refers to purchases of stores made by the Indian 
Stores Department and his attention is invited to paragraphs 24, 25 and 70 
and to Appendix VII of the Administration Report of the Indian Stores 
Department for 1933-34, a copy of which is in the Library of the House.

(6) The Honourable Member will find the information he requires in the 
4tnnual reports on the work of the India Store Department, London, which 
.are available in the Library of the House.

(c) No.
R adio  R eceiving .

51. The H onourable Mr . G. S. KHAPARDE {m  behalf of the 
Honourable Mr. Jagadish Chandra Banerjee) : (a) Will Government 
be pleas^ to state whether considerable inteiference is caused in radio 
xeoeiving owing to defective electrical appliances in Dacca !

(6) Has there been aiiy complaint received by the Postal Dq>artment 
j^ m  tadio licende holders at Dacca ?

j(c) Will Government pleased to state what action it intends to take |
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(d) Is it a fact that the law as it stands at present does not empower thê  
Postd Department to take steps to efifeot a remedy for such a state o f  
affairs ?

(e) Will Government be pleased to state whether they intend to amend 
the law to enable the Postal Department to take such action against the 
person 6r persons causing the disturbances as may be necessary ?

Thb H onoubable Mb. D. G. MITCHELL: (ĝ ) Government have no 
information.

(6) No such complaint has been received by the Director General, Posts 
and Telegraphs.

(c) Does not arise.
(d) Yes.
(e) Government have tliis matter under observation but do not consider 

any action is necessary at present.

COUNCIL OP STATE. [2 6 t h  F b b . 1985.

RESOLUTION JSE REDUCTION OP BRITISH SOLDIERS IN INDIA.

The H onoubablb R ai Bahadub Lala MATHURA PRASAD* 
MSSEIROTRA (United Provinces Central: Non-Muhammadan): If you will 
permit me, Sir, I want to move my Resolution in a slightly amended foim' 
because I find it will be more acceptable ta the other groups and may * be' 
aqoeptable to the Government as well. I want to insert the word substiLn* 
tiilly ’ ’ , after the word reducean d  to delete the words “ from 60,000 
to 30.000

T&a H onou bab le  th e  PRESIDENT : But there is a similar amendment 
by the Honourable Raja Ghazanfar Ali Khan. I would like to know iroiDi 
him if he has any objection ?

T he Honoubable R aja GHAZANFAR ALI KHAN : I have no objeo* 
tkm, Sir,

T k v  H onoubable  th e  PRESIDENT : I will allow the amendment.

T he H onoubablb R ai Bahadub Lala MATHURA PRASAI> 
MEHROTRA : Sir, I beg to move:

That this Ck>uiicil recommends to the Governor . General in Council to reduce sub­
stantially the strength of British soldiers in India

In addressing the cadets of the Indian Military Academy in November 
last. His Excellency the Viceroy was pleased to remark as follows :

“  Most sincerely I wish you success in your future careers and trust tliat you may 
prpve worthy of the ^eat military traditions and history of your motherland and will̂  
xiever do anj^hing which will bring discredit on tbe Military Academy

His Excellency was pleased to remind the students of the Academy 
of the glorious military traditions and history of India. Indeed, India ha« got 
^  gldioua histoiy so far as military achievements are conoemed. It was only 
due to ihe unfortunate incident of 1857 which has caused the IncUan scldie  ̂
to )[)e distrusted, w d in spite of the fact ^at they have proved theiir 

gailiĝ ritî  luid devotidh to dtity tinie ahd atgalti dtiHng the ^ria since* 
then, the ratio then fixed of 2 Indians to 1 British soldier is still maintained..



Sir, my Resolution has two aspeotfr—fiiuiBoml and Mlitical—and I would 
like to plaoe my views on these separately. As regards the financial aspect,
I submit that India is sending the largest amount on the upkeep of its military 
forces in comparison with the other l^minions in the Empire considering the 
revenues of the country. In making this assertion I am supported by Justice 
Sir Shadi Lai in his note of dissent to the report of the Tribunal on certain 
questions in regard to defence expenditure in dispute between the Govern- 
mont of India, the War Office and the Air Ministry. He had first-hand infor­
mation available in regard to military forces in other Dominions and all the 
facts and figures were placed before the Tribunal. In his note on page 33 he 
says: •

“  It appears that the ratio of mUitary expenditure of India to her public revenue ig 
higher than in any other part of the Empire or in any foreign country. The statisticB 
supplied t6 U8 also show that in respect of certain colonies where British troops 
stationed, the Imperial Government have adopted the rule that the cost to bo lev i^  from 
them should not exceed one-fifth of the total a^essable revenue of the colony concerned

That was his opinion based on the facts and figures supplied to him. There­
fore I submit that India, considering her revenue, is spending much more than 
other colonies on their military forces.

Sir, we all know that India has been made the training ground for British 
and foreign soldiers, who are transported to India and receive their training at 
the expense of India, which pays for their recruitment, transport and main­
tenance. We all know that the Capitation Tribimal decided to give a veiy 
paltiy sum by way of compensation, to cover the cost for all services, namely, 
a sum of Rs. 2 crores, while we are spending much more in the training and 
maintenance of these forces. It was only the other day that an Honourable 
]>Iember in the other House put a question about the expenses incurred on a 
British and Indian soldier, respectively. 1 have also asked the question this 
morning and His Excellency the Commander-in-Chief in reply said that they were 
spending Rs. 860 per annum on a British soldier and Rs. 285 on an Indian sepoy* 
That is, a British soldier costs more than three times what an Indian soldier 
costs. We all know the financial condition of India today. We are having 
deficit budgets and the deficits year after year are made up by further taxa­
tion, sometimes by novel forms of taxation, and many infant industries are 
being killed on account of this heavy burden of taxation. In comparison with 
other countries India is a very poor country, where millions do not get even 
two meals a day. With all that the burden of taxation is steadily increasing, 
mainly to meet certain obligatory expenses on our army. Since 1917 a policy 
of Indianisation has been started, but with what result ? In all these years 
we find from the answer given by the Government in the other House only 
195 Indian officers have been taken on out of a total strength of 7,000. Sir, 
we were supplied with two pamphlets last year. One relates to some facts 
and figures of Indian defence, 1933-34. This pamphlet was supplied to us 
by the Government to show us how much we are spending on our defence 
forces and what the present state of affairs is. Honourable Members will 
find on page 23, paragraph 4, how the money is being spent in the Army 
Pepartment. The report says :

** The total gross expenditure excluding receipts comes to about Ks. 49} crores. Of 
about Ks. 25| crores or 52 per cent, are spent on pay and allowances of the services. 

About Rs. 15j crores go to the fighting services, and Rs. 10J crores to the others; over 
Rs. SJ orores or 17 per cent, go on pensions; rather under Rs. 7i crores or 15 per cent, 
on the manufacture and purchase of stores of all kinds **.
So, Sir, in this way they have given how sums the total of which comes to about 
Rg. 49| crores is being spent by the Army Department and by this you wiJl
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find, Sir, that lute payi^ as much as Rs. 8  ̂atom at 17 per oent on pe^ons.
On page 27 they have given a full desoi^tkm at the strraigth of British and 
Indun soldiers in different departments of the army and vit£ your permission, 
Sir, I will read one para^ph to enlighten the House so far as the strength 
of British and Indian sowers is oonoemed.

I* The reeaons for the Indian demand for the reduction of Britifih troops and the 
Indianisation of the army are two-fold. They are partly financial, on the gromid that 
British troops cost more than Indian troops, and partly political, b ^ u a e  there is a per­
fectly natural feeling that, until India can stand on her own in the matter of defence it 
will be impossible for her to achieve the measure of self-government towards which she 
is aiming

Kie remarks that they have made in this report are exactly what we are press­
ing this day on the floor of this House.

“  To take the first of these reasons first, it will be of interest to examine how much 
India is paying at present for British troops and what the saving would «mount to if 
they were entirely replaced by Indian troops. Tiw defence estimatea are not com pile 
in such a way as to give a ready answer to this enquiry, but the information was given in 
1932 in reply to a question in the Legislative Assembly that the total cost of the British 
portion of the army in India mi^ht be taken to amount to Rs. 13 crores. This referred 
to fighting troops. Statement I m the Defence Estimates also gives the information that 
the total strength of the British personnel in the Defence Forces (including the Royal 
Air Force, the Royal Indian Marine and the permanent egtablishment of the Auxiliary 
•and Territorial Forces) amounted on April 1st, 1933, to 7,164 p £^ rs (including the 143 
officers with King’s commiesions, who are technically counted as British officers) and 
60,038 British other ranks. The fighting units and staffs account^ for 4,562 British 
ofiioers and 55,052 British other ranks or a total of 59,014; the adnnnistrative and ancil­
lary services included 2,241 British officers and 3,707 British other ranks besides, of ooUTio« 
a large number of Indian other ranks. The Royal Air Force had 256 British officers and 
1,881 British other ranks ; and the Royal Indian Marine contained 95 British officers an4 
35 British other ranks ” ,

These, Sir, are the figures that are given in this report which was oiroulated 
to us last year. Further on they say :

The five Britiiih cavalry regiments cost Rs. 80‘ 25 laklis, while the same number of 
Indian cavalry regiments would cost Rs. 35*80 lakhs'*.
That is less than half.

“ The saving therefore woukl amount to Rs. 44-45 lakhs. The 45 British infantry 
battalions cost about Rs. 7* 77 croree, while the same number of Indian infantry batta­
lions would cost about Rs. 3-02 crores’ -.

That is much less than half.
The saving would therefore amoiuit to about Rs. 4- 75 crores **.

These are the facts and figures that were given by the Government and placed 
before us and we find that in every section of the army we are paying much 
more to a Britisher than to an Indian. When Indians have proved their worth* 
gallantry and devotion to duty on so many occasions, there is no reason why a 
auhstantial reduction of the British forces should not be made ; and if the 
present condition of India requires the same strength of these forces—and I 
do not agree with that—they can be replaced by Indian soldiers to the great 
lulvantage and less expense to India.

Now, Sir, I come to the second p ^  of my Resolution. What are the 
political reasons underlying this Resolution. Sir, whenever we ask for dominion 
status or home rule, we get the point blank answer that the first and pr^- 
minary thing for India is to be able to defend herself before she can be consi­
dered fit to get dominion status or swaraj. How, Sir, shall we be ever abl
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to defend our country unless the pace of Indianisation is speeded as much as is 
Tequired by the situation ? Witii present speed I am afraid it may take 
«  centuiy or two before India is able to defend herself. Sir, Major Attlee in 
his Minority Report on the Joint Parliamentary Committee has definitely 
«aid the same thing. In his minute of dissent he writes :

“  So long as British troopR are employed in India, whether for external defence or 
for internal security, it is in our view impossible to bring them under the order of a 
rospon?}ible minister

These are the views of an important member of the British Parliament belong­
ing to an important Party. But in spite of all that we find that the former 
ratio of 2 to 1 is still maintained. I would remind the House that recently 
two committees were set up and the question is as to what was their finding, 
what was their personnel and whether they were composed of men on whom 
we can safely place our reliance or not ? These two committees to which I 
want to refer are the Shea Committee and the Skeen Committee. The Shea 
Committee was composed of three lieutenant-generals, three major-generals, 
three colonels and two lieutenant-colonels. Surely such a Committee could 
be relied on to know to what extent the army could be Indianised without 
'endangering efficiency ? Sir, they have in their report recommended that the 
conmlete Indianisation of the army within 30 years is a practical proposition. 
As I have said. Sir, this Committ^ of many experts were of opinion that 30 
years are quite sufficient for the complete Indianisation of the Indian Army. 
May I put the question to His Excellency the Commander-in-Chief, “ What 
has been done with regard to this report ? Why has Government not given 
effect to the recommendations of this report and thrown it into the waste- 
paper basket 1**

Then, Sir, another committee was appointed. It was presided over by 
Sir Andrew Skeen. This Comimittee also expressed the opinion that half of 
the cadre of officers should be Indianised by the year 1952. May I ask the 
-Government why the recommendations of this Committee have not been given 
•effect to ? These are not the views of a layman or aimchair politicians like 
ourselves. They are the views of your own experts and if you are not pre­
pared to rely on their views how can we expect that our lay opinions will carry 
Any weight so far as the question of Indianisation of the army is concerned ?

Sir, we all know that the first Round Table Conference wanted seriously 
to tackle this problem and they appointed an expert committee to give its 
-opinion so far as the Indianisation of the army is concerned. We do not know 
-what was the result of that Expert Committee’s deliberations. The report 
was never published but we find that the authorities concerned have not 
accepted their recommendations and have decided to stick to the existing 
ratio of Indianisation. So, Sir, when committee after committee of Govern­
ment experts have failed to find acceptance at the hands of the Government, 
we cannot help wondering how many centuries it will take to Indianise the 
army. May I ask. Sir, if this is the way to go about it ? What are the definite 
proposals of the Government to speed up Indianisation of the army and how 
long do the Government propose to take over the process of Indianisation ? 
Sir, we all know that Japan in the very short time of 20 years reorganised its 
-army on national lines and at present the Japanese forces are as good as, if not 
better than, the fighting forces of the other great nations of the world. If 
Japan can completely reorganise its forces on national lines in 20 years, I 
see no reason why I n ^  cannot do it. Let it be in 20, 30, 35 or 40 years, but 
for God’s sake let us know the definite period during which you want to com­
pletely reorganise the army on national lines.
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Sir, sinoe th  ̂jmaent ratio of British and Indian troops was fixed several 

important changes have taken place. Fighting will in future not be so much 
on land as in the air. Now in answer to my question this morning we were 
told that in India at present we have an Air Officer Commanding about 102 
aeroplanes. I think, Sir, that is a very sufficient number. We have establish­
ed so many aeroplanes in India. We have also established naval forces. It 
is therefore only in the fitness of things that we should now reduce our armed 
forces to at least half, if not more. ^

Sir, there is another pamphlet, as I said which, was circulated to us last 
year containing a summary of important matters connected with the defence 
operations carried out in India in 1933-34. By going through this summary 
we find that our forces were ei^a^ed in about five operations during last year.
I do not want to waste the time of the Council by reading out all it says about 
these operations but the point I wish to make is that in all these operation  ̂
Government found the air forces substantially helpful. Which means, Sir,, 
tibtat aeroplanes have greatly reduced the utility of the land forces, and therefore 
I do not see any reascm why they feel shy about reducing the land forces and 
thiis bringing down substantially their notary budget. Sir, during the war 
there was a time when less than 15,000 British soldiers were left in India. 
The rest were all despatched to the fighting line. May I ask. Sir, if the Govern­
ment ever had the least difficulty in administering Indian affairs at that timê  
with these reduced British forces ? If, at that important and dangerous time 
when so many States were grouped on one side and equally States were grouped 
on the other side, when notody knew when there would be an attack on In ^ »  
affairs here were thoroughly and satisfactorily managed with less than 16,000' 
British troops, then why at a time of peace can they not manage with 30,000 
troops ? I do not see any reason, Sir, if they could be managed then, why 
they cannot be managed now ? And therefore, Sir, I request with all the em­
phasis at my command that His Excellency may kindly see his way to reduce 
substantially the number of British troops maintained in India at present.

T h e  H onourable Mr. HOSSAIN IMAM (Bihar and Orissa ; Muham­
madan) : Mr. President, in view of the amended form in which my
Honourable colleague, Mr. Mehrotra, has moved his Resolution, I do not now 
{HTopose to place my amendment* before the House. That amendment, of 
which I gave notice, was intended to concentrate attention on the streng^ 
of the British Army of Occupation now in India. It is a well known fact, Sir̂  
that the quantum of the army is dependent primarily on the work that it haa 
to perform. An army which is required only to guard internal peace would 
be quite different in numbers to aa army that is required to fi^ht a second class 
or third class power and the strength which you would require to fight a first 
Qilass power would be quite different. It is from that standpoint that I wish 
to tackle this question. We, Sir,—and by “ we 1 do not mean the non­
official Indians, but I mean the entire Government of India,—are, in thia 
matter, as powerless to dictat9 sm the non-officials. The strength of the army, 
the duties which it has to perform—all these are laid clow a by the Committee 
of Imperial Defence.

Majesty's Oovernment claim to exercise through the Cabinet and do exeroise a 
powerful voice in deciding the strength of British troops to be maintained in India, the mê fcr 
or^nimtipn and the standard of training ; in jact, everything on wkich the cost ef the estakli^

*“ That for the figures ‘30,000 * the figures * 4S,000 * be «abstituted.** .
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Not only this. India is made the depot for the stationing of troops for imperial/ 
purposes. If any proof is required, I will show that from the report of the 
Mesopotamia Commission, page 14, it will he seen thut India waa (zctuaUy 
compdkd to send out troops during the war. I would like to remind the House 
of a passage on which I laid great stress during the debate which we had during 
the last few days :

“  The army in India server an imperial purpose because it is unquestionable that th$ ■ 
British garri’Son tn India is of incalcuMle value to the British Qovemment and the Empire 
generally in addition to tf^e•services it renders to India in particular. Without it {that is, 
the British Army in India), either the imperial garrison in the East would have to he increased 
or an imperial reserve would have to be located in the East at the expense of the Home Qovem- 
ment

This is the opinion of a very high authority. We have got an example before 
us. Australia, one of the Dominions, is not able to safeguard itself against the 
maritime dangers which may threaten her. The result is that the Empire, 
at the expense of England, maintains a base in Singapore and at other places 
in Eastern waters. It is there primarily for the s^ety of Australia, and 
secondarily for the safety of other parts of the Empire in those waters. There 
is another example. In Eg3T>t, a part of the British army is maintained for 
which nothing is charged to the Egyptian Government. That army is now
10,000 in strength. Sir, unless we have a voice in settling the duties that the 
army in India has to perform, it is idle to confront ourselves with saying that 
the requirements are so much, becuase the requirements are dictated by others. 
If there is to be an independent judgment on this question, namely, whether 
the duties that have been assigned to the British Army in India are those 
which are purely Indian in nature, then and only then can we say that the 
strength of the army which is being maintained in India is in the interests 
of India herself. But if the duties are of an imperial character, as has been 
admitted very fuUy by people who are competent to judge of the matter,—
I do not mean idlers from this side of the House,—then the British Government 
ought to compensate. If it is a fact—and I have no doubt that it is a fact— 
that the strength of the army is measured by the duties which it has to perform  ̂
and these duties are dictated by the British Government; therefore, when 
we say that this strength ought to be reduced substantially, what we mean 
is that the duties which are assigned to the Brtish Army in India should be 
materially altered. If it is not possible even to alter these duties, the least 
that can be done is to substitute Indian personnel for British personnel, 
because British personnel involves payment which is a drain to the wealth 
of the country. Any expenditure incurred in payments inside the country 
does not mean any reduction in the wealth of the country, but payments for 
outsiders involves a reduction in the wealth of the country. This is almost 
axiomatic and I need not labour the point.

The strength of the army at the present moment is in the ratio of about 
1 to 2 of Indian soldiers. Before 1867, in the time of the East India Company, 
the ratio was 5 to 1. We thought that during the last 80 years of connection 
with the British Crown, the capacity and the abilities of the army would 
improve and not deteriorate. It is a strange commentary on the way in which 
the British Government have trained the Indian personnel of this army that 
they are now regarded as inferior to those who were in the service of the East 
India Company. What is more strange is that during the time of the East̂  
Ridia Company, the army used to be truly national in character in this senses 
^ a t  it used to consist of men from all sides and parts of the country. Now,, 
it lias become oono^trated to a small portion of the north-western comer o f  
India, and other parts are left out. What I am particularly concerned with iŝ
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i f  it was quite oonvenient, when there were hostile powers inside the country, 
when there was no peace in the country, when there were always wars on 
the Western and eastsm frontiers,—I mean the wars of Burma, Assam and 
other places,—if it was possible then for the British Government to maintain 
a ratio of 6 to 1, why not now ? Is it not strange that when the Indian soldiers 
had proved their mettle, when they had proved in the four years’ campaign 
during the Great War that they are worthy of every confidence repost in 
them, that the old and fallacious ratio of 2 to 1 should still be maintained t 
I thought that on the battlefields of Flanders we had justified our claim at 
least to revert to the position which the Indian soldiers occupied during the 
days of the East India Company. Even if this is done, it will eflFect a sufficient 
and enormous saving in the army budget. Now, Sir, what are the disadvan­
tages of having 60,C^ men ? I will just cite a few instances. No part of the 
British Empire pays capitation charges except India. India is the one and only 
culprit which has been penalised by being asked to pay capitation charges. 
The strength of the army maintained is responsible for other incidental expenses 
than mere pay and messing allowance. One of the things we have to pay is th# 
passage money, and incidentally, along with it, the pay during the voyage. 
On an actuarial basis it was found that for the maintenance of an army of 
60,000, only 8,479 men would be required each year. But the actual figures 
of men sent out td India during the four or five years of which I have the 
figures are much higher. In 1926, 12,190 men were sent out. In 1927, 15,798. 
During 1928, 14,322. And India had to make double payment for six weeks 
for all this personnel who were in transit. This is an extra expenditure which 
will be materially reduced if the Britisher is replaced by the Indian. Then 
the payment for the conveyance of troops from outside India to India and 
back was an item about which we used to have a great deal of complaint. We 
used to get a payment of £130,000 from the War Office in lieu of this expendi­
ture. We fought to have it apportioned equally between the two countries. 
As a result of the Capitation Tribunal, the whole of this £130,000 has now 
•disappeared. We do not receive any payment on a/xount of the conveyance of 
troops to and from England and other parts.

Sir, the question may be asked, what is the necessity for maintaining such 
a huge army and for whom is it being maintained ? The only answer which 
stares us in the face is that all these military preparations are to safeguard 
India from the Northern Bear. But I thought thali Nature was on our side, 
that it had provided strong enou^ bulwarks in the shape of the frozen zones 
on the north-west of India, the impassable heights and other obstacles which 
go a long way towards making it impossible for an invader to enter. Though 
this bogey has been in existence for well nigh 50 years, it has never materialist. 
The only passage open to them was through a neighbouring country, but even 
that possibility is now very remote. We know the great change in the world’s 
flentiment towards that country. No one is sympathetic to the order of things

• existing there. That is a material fact which ought to have been taken into 
coni^eration when laying down the strength of the army. I very much 
regret that the report of the Committee on the strength of the Army in India 
over which His Excellency the Commander-in-Chief presided never saw the 
light of day. If that report had been made available to us we would no doubt 
have learnt many things from it and ascertained the reasons for Government’s 
maintaining this huge army in India. We do not wish to tie the hands of 

^Government to any definite numbers. We therefore leave the decision in the 
hands of His Excellency and his advisers. But what we do wish to urĝ  ̂
^upon the Government of India and on His Majesty> Government in Great
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Britain is that India is unable to pay this expenditure. It is beyond her' 
means and unless something definite is done to relieve the pressure it will 
become too great for India to bear.

One word more and I will conclude. In regard to Mr. Chari's amendment 
on the Joint Parliamentary Committee Report debate with reference to the 
separation of Burma, I said that with Burma separated from us the eastern 
frontiers of India would be materially reduced, and there ought to be a reduc­
tion of at least a tenth part in the army consequent upon the separation of 
Burma. I do not like*the idea that Indian armies should remain in service 
in Burma when she is separated, because if England wants to have control of 
this country, consequent on British soldier’s emplojmient, wherever the Indian 
army may be employed there India will also demand a measure of control. 
The first reason why England is not prepared to hand over control in the 
centre is that she has to maintain an army here. So, if an Indian army is to 
be maintained in Burma it is only reasonable that India should have a voice 
in affairs there. If India is to have no voice, I claim that there should be no- 
Indian troops stationed there and only British and Burman troops should be 
employed, and to that extent there should be a reduction in the total strength 
of the army in India.

With these words, Sir, I support the Motion.

T he H onoubablb R aja GHAZANFAR ALI KHAN (West Punjab: 
Muhammadan): Sir, the question now under discussion is of such impcHrtance 
that it is absolutely essential for every Member to consider it dispassionately 
and set aside all political considerations, because, whatever form of govern­
ment we may have in this country it is most important that the efficiency 
of the army should remain intact. I have no doubt that His Excellency the 
(3ommander-in-Chief will give us credit for putting the Resolution in such a 
reasonable form that the Government should have no objection in accepting 
it. The Resolution lays down only one fundamental principle, and that is 
that Government accept the principle of Indianising the army. That is 
not a new principle. It was accepted by the Government a long time ago and 
what we are now asking the Government to do is to reiterate the principle 
which they have already accepted. Why the necessity has arisen for asking 
the Government to reassure us that they intend to carry out the principle 
which they have already accepted in r^ard to the Indianisation of ^ e  army 
is due to the indifference which the Government has shown in regard to the 
rate of Indianisation. Doubts have arisen in the minds of people whether it 
is intended to carry out the policy in right earnest or not. Fortunately I 
oome from a part of the country which probably supplies the largest number of 
recruits in India. As a matter of fact in the sniall district of Jhelum which 
I have the honour to represent contains not less than 30,000 ex-soldiers who 
were demobilized after the Great War. Sir, the mere fact that 55 per cent, 
of the total male population in the district joined the army during the Great 
War is enough to show that it was really due to an instin:;t which the martial 
races in this country possess, and no further proof is required to show that 
India is competent to manage its own defence. The Resolution does not 
require the reduction of British troops straightaway. What we ask the 
Government to do is to reduce the numb^ as rapidly as possible, replacing 
them, if necessary, by Indian troops. Then the question naturally arises, 
whether we Indians are capable of taking the defence of India entirely upon 
our own shoulders. Sir, instead of taking the time of the House in giving 
ieas(»is, with your permission, I will just quote the opinion of Mr. J. H. Thomas, 
who presided over the Defence Sub-Committee of the first Round Table
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Ooolerenoe. In the course of disoussion it was mentioned that Indians wwe 
capable of self-defence, the Chairman, Mr. Thomas, said :

** 1 do not want to heax a word about the oompetency, the qualification, or the desire 
o f  India to defend herself. All that may be taken for granted **.

This was the opinion expressed by the Chairman of this most important 
12 Noon Committee called the Defence Committee. When it is admitted 

’ that we are competent to supply any number of recruits for the 
mnyy is there any reason why a soldier, who costs Us four times more than a 
soldier whom we can supply from our own country, should be kept in a poor 
<jountry like India where there has been continuous criticism on the excessive 
army budget for the last so many years and the Government still insist that 
the budget cannot be reduced ? Then, Sir, in some quarters it is suggested 
that the treaties with some of the Indian States make it imperative on the 
British Government to maintain British soldiers in this country. That was 
a view which was expressed by Sir Leslie Scott while giving evidence before 
the Butler Committee. I am very glad. Sir, that this view was repudiated by 
such an eminent Maharaja as His Highness the Maharaja of Bikaner who 
possesses the qualities of ^ th  a politician and a soldier. In this very Coim- 
mittee, Sir, he said :

“  We are very grateful to Sir Leslie Scott for the ^eat efforts he made in putting 
’ lorm rd the o «^  of the States before the Butler Committee, but Sir Leslie, ia his own 
.y y p o a l oapaoity and in no way on instructions from us and at oiir desire, put forward the 
r ffigg^ion  that British troops could never be withdrawn or dominion status granted 
becflMise of the treaties with ^ e  States. That lb a view to which 1 personally and many 

^ o t h e n  of us do not subscribe ; w e  do not subscribe to that view because wo do not wtatit to 
rtand in the way of the advance of our country, which is our Motherl^d, in these maiters".

After this statement from His Highness the Maharaja of Bikaner no doubt 
is left that it is not at the instance of the Indian States or in consideration of 
their treaties that Government consider it inexpedient to reduce the number 
of British soldiers. As a matter of fiû t. Sir, if we take into consideration the 
past history of various committees appointed for various purposes, it is »  
general belief which previously was confiDed to the higher circles alone but 
now everybody who reads papers possesses that whenever committees are 
appointed the question which they are asked to examine is generally shelved, 
and the best way of postponing a matter is to appoint a cominittee. Anybody 
who reads the proceedings of the Report of the Defence Sub-Committee wiU 
find that although they succeeded in producing a unanimous rejwrt there was 
a definite cleavage between two schools. Almost all the IncLian members, 
whether representatives of the Indian States, the Princes themselves or the 
liberals or anybody else, in one form or other pressed for the rapid Indianisation 
of the army. On the other hand, all the British representatives by hook or 
by crook tried to avoid laying down a definite proportion for Indiai^ation. 
That is a fundamental jdifference which runs tl^oughout this report and in 
spite of that we find here a unanimous report. I was surprised to read, and 
1 must confess that I did not know it before, that a Committee was appointed 
in 1922 at the time of Lord Beading when Sir Tej Bahadur Sapru and the 
late Sir Muhammad Shafi were Members of tiie Viceroy's Executive Council. 

' 7 ^  Committee’s report unfortunately was never published aiid although 
1 find at the end of tUs book some extracts from this report, still we cannot 
see the whole of it. Not only are we deprived of seeing this report, but even 
when the Sandhurst Committee was appointed this report was not placed 
|>efoTe that Committee. The rate of Indianisation which was recommended

this Committee and which was accepted by the Government of India^
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including His Excellency the Commander-in-Chief, was as follows. The tota 
Iiidianisation was to be brought about within a period of 30 years by three 
-different stages :

(а) First period—1st to 14th year.
(б) Second period—15th to 23rd year.
(c) Third period—23rd to 30th year.

Now, that was the report submitted to the Government in 1922 and 
4M)cepted by His Excellency the Commander-in-Chief and all the military 
authorities. In accordatace with that report by 1952 the army in India should 
be thoroughly Indianised, including the rank and file. May I know, Sir, what 
was the use of appointing the ^ndhurst Committee in 1928 and why this 
report was not supplied to the Sandhurst Committee ? Then what happened 
in this Bound Table Conference was that they said that the question of reduc­
ing British troops was of such a technical nature that it was necessary to 
Appoint an expert committee. When they were discussing this, the Indian 
members expressed an apprehension that the appointment of an expert com­
mittee may be indefinitely delayed. When this apprehension was expressed, 
the Presiitent, Mr. Thomas, again gave a definite assurance that they would 
Make it clear in the report that this committee should be appointed without 
sioy loss of time. This happened in 1931. Four years have passed and 1 at 
least do not know whether the expert committee promised was appointed or 
not. Whenever there is a suggestion for the appointment of a committee on 
^ c h  important matters at least the public feel that the object is nothing else 
but to po6^>one the matter. As a matter of fact, Sir, what expert committee 

required for this purpose ?

Thb H oi ôubablb th b  PRESIDENT : You have said enough about these 
committees. Will you now speak on the Resolution ?

Thb Honourable Raja GHAZANFAR ALI KHAN; The Resolution 
ia that the number of British soldiers should be substantially reduced. And 
1 say that no committee is necessary to examine the contents of this Resolu­
tion, because it was admitted that Indian soldiers were as competent as British 
soldiers not only during the Great War when their fidelity was proved beyond 
any questi(m when Muhammadan soldiers faced Turkey and remained faith- 
lul and loyal to their own country and to their own Government. Then, 
Sir, in 1919, when there were political disturbances on a very large scale it 
was mainly the Indian soldier who was employed to quell those disturbances. 
And is there a single instance when the fidelity of an Indian soldier wa« 
doubted ? Then came a third period when there were acute c o m m u n a l  
bickerings and fights. Then also it was the Indian soldier who was employed. 
Was any sign di^overed in these Indian soldiers of communal feeling ? If 
on these occasions it was established beyond doubt that the Indian soldier 
can be relied upon under most trying circumstances, is it fair now, I ask, that 
the British soldiers should be kept in such large numbers simply because the 

veflBLciency of the army is suppos^ to be effected if their number is reduced ? 
Now I wUi conclude, Sir, with an earnest appeal to His Excellency the C o m ­
mander-in-Chief tp very kindly accept this Resolution or at least definitely 
tell us whether there is any chance of a reduction in the number of British 
troops, and if so, what is going to be the speed of Indianisation ?

T h b  H onourable  Mr . MOHAMMAD YAMIN KHAN (United Provinces : 
^Kominated Non-Official) : Sir, I have fought for the Indianisation of the
Jndian ^ m y  from the very beginning of the present reforms. It was in
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[Mr* Mohammad Yamin Khan.]
1923 that on my Resolution for Indianisation of the Indian Army the late- 
Lord Rawlinson, the then Commandcr-in-Chief, made the announcement 
in the Assembly about eight units to be Indianised at once. When the accep­
tance came it came like a bolt from the blue as I have said and people wer& 
taken by surprise for they had never expected that announcement to comê  
up so sharply and on that day. I have pressed ever since for rapid Indiani- 
sation of the Indian regiments and I have always confined myself to the Indian 
regiments only because I believe, Sir, that unless and until we have the Indian 
regiments Indianised altogether there is no use in pressing for the other part 
of the army. That, Sir, the Indianisation of the Indian regiments has been 
going on and I have fought year after year for the privileges of the Indian 
officers in the other House and to a certain extent with success. Last time 
too, Sir, at Simla I fought for the privileges of the Indian officers who are 
going to be recruited in future. I, Sir, wholeheartedly support all the com­
pliments that have been paid to the Indian soldier and I am proud that my 
countiymen have fought so bravely and well on the battle fields of Europe, 
Palestine, Mefioj^tamia and other countries, and have justified their martial 
spirit in all places. The Indian soldier is second to none and I think, Sir, 
with the Indian soldier as far as he has been recruited and the discipline which 
he has obtained, that India can be proud of her soldiers for having demonstra* 
ted to the world their efficiency and their capability. There is not the slightest 
doubt that anybody can jilace upon the efficiency of the Indian soldier. All 
we Indians aspire that soon we may have the whole army Indianised and 
we may be given the full opportunity to defend our own country rather than 
be dependent on troops which come from outside. When our forefathers 
could manage our own country, when they could be generals, field marshals 
and attain the highest ranks in the army, there is no reasoh why their des­
cendants should now be deprived of those opportunities, and history, Sir, 
tells us that we may well be proud of our ancestors. We are proud of their 
martial spirit and of the great deeds which they did in the past and there­
fore, Sir, we claim that opportunity must be given to ua in the future to 
demonstrate the blood which we have got in us.

That is one aspect, Sir, but here where I am confined to the Resolution- 
which we have got before us today, I quite agree with my friend, Mr. Mehrotra,. 
that from the toancial aspect India is a poor country and India cannot afford 
to pay highly for the army. This financial aspect of his is perhaps to a great 
extent sound. India cannot afford at present to pay Rs. 860 a year for one- 
soldier when they can easily get him for Rs. 286. !l^om the political aspect 
too, Sir, he is right in saying that we may not be told in future that we are 
incapable of defending our country so that our progress may be retarded. 
That also is a sound proposition. But there is, Sir, a third aspect which 
my friend has not touched upon. That is, to counterbalance these two aspects, 
we have the efficient deface of the country and tranquillity and peace in­
side the country also. We who are living in times of peace and security 
today, we should not ignore those times when India was in a state of turmoil. 
We should not ignore the period of a whole century, from 1707 up to 1806, 
when the Mahratta armies were roaming the land, and denuding it of all 
its wealth of standing crops like an insect pest or a flight of locusts that passes 
through one’s field, and village after village was wiped out and shorn of its 
prosperity, and cities were burnt and people were butchered and dishonoured 
and India could dp nothing to check the devastation. And these things were 
done not by foreigners but by Indians themselves. And if we are a^ed to 
revert to those conditions, shall we be prepared to go back merfely fbr the
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6ak& a puiely Indian atthy. I say, Sir, mb^ of ti[e p^jpla Will aay.
No It id true that that tranquilRty and peace was purchased at a higH 

price—at the price of becoming a subordinato nation. But at least we kno# 
that our houses are safe. At least we find that the cities cannot be burnt by 
roiBiir̂ ing ba^d of adventurers. We find that our trade and commerce has 
been estabiishod, our homes and hearths are safe. Itls true it is at the heavy 
price of becomi^ a subordinate nation, but can We seriously think that we 
<5an do away with the people who have restored India and brought her to her 
preâ ont state of prosperity and security ? I quite agree, Sir, that the Indian 
soMier deji<erves to bo thoroughly r l̂i d̂ upon. The Indiaix soldier haii de­
monstrated his faithfulness on many battlefields. An illustration was given 
just now by my Honourable friend Raja Ohazanfar Ali Khan, that the highest 
test which could be put on the faftfefialness o f the Army was put whett the 
Indian Mussatmd̂ n soldiers were sent to Syria, Palestine, Hedjaz and Meso­
potamia to fight against their religious head as the Sultan of Turkey claimed 
and stood at that time in the eyes of the Musisaltoan world. That was th  ̂> 
high^t test that the soldier stood for his country and King more than for 
his religious sentiments. Therefore, Sir, I think that while the Indian soldiers 
could be relied upbn—and should be relied u^n-r-this is the most inoppbr- 
tune time to come forward with a Resolution like this. This Resolution 
comes up to make a demand at a time when the constitution is in the melting ' 
p6t and when our enemieis in England,—the people who are not in favour of 
giving any progress to the countr3%—this demand from a House like this 
will give a weapon in their hands to say that India is going to demand these 
things in the future if power is placed in their hands.

T he H onourable Mb . P. C. P. CHARI : Let them understand it.

J K E  H o n o u b a b lb  M b, MOHAMMAD YAMIN KHAN : They may 
understand it or may not. There is a Persian proverb which goes :

“  Dana duahman beh ze nadan dost

which mean  ̂that a wi ê enemy is bettel' than a foolish friend. In my opinion, 
fii ,̂ there can be nothing more inopportune than to profts a Resolution o f  
this kind at the present moment. I do not agree with my friend the Honour- 
abte Mr. Hossain Imam that the Bidtish.soldier takê i away the money: I 
think that all the nroney that is gi^en to a British tommy is spent in India; 
and the wealth doĉ s not get out of India at all, so that------

The H o n o u b a b l b  M b . P. C. D. CHARI: Even the passage money ?

T he H onourable Mr . MOHAMMAD YAMIN KHAN : The passage 
money may be a different thing. But whatever is given to the British tommy 
I think that when he leaves the Indian shores, he goes without a penny in 
his pocket, and all the money is spent in India.

ltoN,otJJBiABî  jaie,. ,H 0§sllN  : ,Wiiat ‘ about the health
insurance and the unemployment insurance that we pay for him ?

MOHA|tfM^D YA^tflN KHAN : I will deal 
witb these questions separately! I am now saying that whatever is given 
to the British tommy, that is spent here. That is my point.
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The H onoubablb K hw aja  HABIBULI^AH of Dacca (Bengal: Nomi­
nated Non-Official): It is given to him when he leaves. My friend is making 
a mistake.

The H onoubable Mb . MOHAMMAD YAMIN K H AN : The other 
point is, if this Resolution had been worded that a substantive share of the 
British soldiers’ pay should be borne by England when these soldiers are 
stationed in India, I would have wholeheartedly supported it.

T he H onoubable R ai BAHADtrs L ala M^THUKA PRASAD 
MEHROTRA : Ballot a Resolution for that.

The H onoubable Mb . MOHAMMAD YAMIN KHAN: My friend 
ought not to have asked for a reduction of the British soldiers in India, be­
cause I think it is a great necessity at the present moment to keep up the 
strength of the British soldiers in India for the safety and tranquillity o f 
India. What we want is not a reduction in the number of soldiers but that 
a substantive share of the cost of British soldiers, while they are stationed 
in India, should be borne by England, because, after all, the British soldier 
is not a permanent soldier of India. He comes like a migratory bird for a 
few years. They are stationed in India for a certain period and then they are 
taken away. The British soldier comes here not with the idea of serving 
India, but with an idea of serving his own country.

The H onoubable Mb . P. C. D. CHARI: They get training at the ex­
pense of India.

T he H onoubable Mb . MOHAMMAD YAMIN KHAN : I want that 
the British soldiers, when they come to serve India, must feel that they are 
Indian soldiers. Ttey should feel that they remain here for the safety and 
prosperity of India and they must be loyal to India. We find that this idea 
is engendered in the minds of many of the civilians and other officers who 
spend a large portion of their life in this country. They become attached 
to India. They begin to think of India as their second home. They would 
much rather prefer to settle down in India and not go back to England if 
the rules permitted. In the same way, I want the British soldier to get those 
feelings. Unless and until the British soldier gets those feelings, a share o f  
the British army which is stationed in India should be by England^
because, after aU, they are British soldiers, and the case is very well met by 
our saying that we should not spend more than what we can afford. It is not 
reduction in number, but reduction in the expenditure per head that we want. 
Sir, that would have met with some kind of support, but the present Reso­
lution cannot find that support.

T he H onoubable the PRESIDENT : Your time is up.

The H onoubable Mb . MOHAMMAD YAMIN KHAN : One minute 
Sir. One remark which has been made by one of my friends here I do not 
agree with. My friend Mr. Hossain Imam said that at present the recruiting 
ground is only the North-West Frontier Province-----

T he H onoubable Mb. HOSSAIN IMAM : I said ** the north-west cor­
ner of India
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The Honoubablb Mr. MOHAMMAD YAMIN KHAIT: A comer in 
the north-west of Iiuiia. Sir, I do not agree with my Honomrable fiiendv 
There are regiments fem  other places too. They are recruited all over India. 
I am proud to say that during the war, it was my district in the United Pro- 
vinoes that supplied the highest number of recruits. We won a shield for 
recxniitment in the Meerut district. We have got a large number of troops in 
the United Provinces. In the Central Provinces, Sir, as you are aware, the 
Mahrattas are being recruited, and I would ask His Excellency not to h& 
influenced by these reiqarks in any manner but to recruit the people who are 
best fitted for the military, and only those classes of whom India can be proud. 
We do not want men who might bring discredit to India. I think that this 
Resolution is inopportune. It would have been better if the Honourable 
mover had asked for a substantive reduction in India’s share of the cost.

The H onoubablb Sir  PHIROZE SETHNA (Bombay : Non-Muham­
madan) : Mr. President, I could not have seen my way to support the Reso­
lution as it was originally worded, nor the amendment of my friend the Honour­
able Mr. Hossain Imam. But I wholeheartedly support the Resolution aa 
modified and as it has now been put before the House, namely, that the number 
of British troops might be substantially reduced. Mr. President, the British 
troops in India, we are told are for the purpose of external defence and internal 
security and also for, what is not equally well admitted, for imperial pur­
poses. 60,000 is the number which the original Resolution mentioned as the 
strength of the British Army in India but if I remember aright, His Excellency 
the Commander-in-Chief, some time back gave the number as somewhere 
between 65,000 and 60,000. What exactly it is today, I am sure when he 
rises to address us he will let us know. But it will be better still if His 
Excellency can be persuaded to inform us what has been the rate of decrê ase 
in the number of British troops in India during the last 10 years, which 
would give us an index as to what to expect for the future. Dominion 
status is the goal of India. As we all know, we can not expect dominion 
status so long as defence is not in our hands. It is for that reason that 
we are aspiring to have defence in our hands at as early a date as possible. 
His Excellency this morning gave the cost of the British soldier in India at 
Rs. 850 per annum and of the Indian soldier as Rs. 285. That is a ratio 
of 1 to 3. My reooUection is that some years ago figures Mere given which 
showed that the Indian soldier cost o^y one-fourth of what the British 
soldier cost. It may be therefore that some items of expenditure, such as 
those which were referred to by the Honourable Mr. Hossain Imam, have 
been left out in the calculations to which His Excellency referred thia morn­
ing, as, for example, the cost of transport backwards and forwards, extra 
pay, etc.

Now, Sir, a reference was made to the different military committees 
that were appointed at diiferent times. I happened to be a member of the 
Skeen Committee. The members were all Indiana with the exception of two, 
the late Sir Andrew Skeen and Sir Ernest Burdon, and our very efficient 
Secretary Colonel Lumby. Sir Andrew Skeen was undoubtedly a great 
Englishman and a great soldier, and every member who was his colleague 
in the Skeen Committee regrets his premature death a week ago. He lived 
respected and died regretted. Sir Andrew Skeen and Mr. Burdon (as he then 
was) held out two bogeys to the Indian members. The first was that the 
Bpe^ of Indianisation of the army could not be accelerated beyond the rate 
at which it was then carried on, and the second was in regard to restricting the 
military services to what they called the martial classes alone. The Indian
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[Sir Phiroze
memfa r̂̂  coq14 I am gUd to4ttj|r that ii  ̂th» eod w
we^ aWe to opnyeKi oiir British ooUo«giWfi .to;Our;Taew î^  ̂ as the Hoxwe will 
rex90mber, we were abb to present aa uiuuiiQamt. report to Oovemiuent. 
It is a matter of r^ret to the members ofi that)Gommitt6a.a^d th« bounttry 
that its recDmiQenciatio{i3̂  which weiie made mom th u  .eight years ago, were 
not, giwm eS ^t to. Ha4 effect -been given to them, now Indianisation 
wtoiild have ]Ht>oeeded much faatef and thei^,:w6uld not̂  have been that dku 
CQntwt on this question a? certainly  ̂ exista. The. nj^tter was again taJcea 
up in the Defence Sub-Committee of the first Round/Toitds. Conference, over 
wJhigh the present Colonial Secretary Mr, J. Hi Tfaomas presidedv Mtl Thomas  ̂
aaked us to postpone further diacussion because Government were appointing 
another Committee* That Conunittee wa$ presided over by our present 
Command3r-in-Chief, His Excellency Field Marshal Sir Phil p Chetwode. 
All questions were to be referred to that Committee, but it was later a matter 
of very keen disappointment to the members of subsequent Round Tablo.> 
Conferences that the main qiiestipr  ̂namely> the rate at w;hi9b Indians wem 
to be trained for officer3V rank was dejiberatejy fixed by Government, as His  ̂
Excellency then informed tbe Committee, in .spite of the. a^uranoe that Air, 
Thoma^ ha4 given us that it wpuld.be opeoi to the Coi^npttee,to discuss all 
matters in whatever manner .th^y decWed to do so,. I believe that the number, 
fixed by Government, as conyeyed throi^h His,Excelle^cy, was. 60 pw annum., 
That as I say was a matter of keen disappointment to tiaej members of the 
Rpund Table Conferences as alsp to the Indian public. Another fact whicl  ̂
nobody knew then was brought out by Sir Tej Bahadur Sapru and .the lat^, 
Sir Muhammad Shafi. It is well known that Members of the Executive Couri<  ̂
even after they retire from the Council are pledged to secrecy in regard to 
everything that happened during their tenure of office. Both these gentle* 
men were in a great fix, because they wanted to inforn;ii the Defence Com­
mittee as to what had actually happened durijQg Lord Reading^s administra­
tion in regard to Indianisation of the army. They therefore approached the 
higher authorities and with their permission gave us facts and fiĝ |508 which 
were a revelation to us. As the Honourable Raya Ghazanfar AU Khan has 
informed the House, not even the Sk^en Committee was informed that the 
Government of India had considered the question in the time of Lord Reati- 
ing when the late Lord Rawlinson was the Commander-in-Chief. Lord Raw- 
linson prepared a scheme according to which the whole Indian army could be 
Indianised in the space of 42 years. The Indian Members of the Council would 
not accept that figitre. They asked Lord Rawlinspi> to reoon«ider, and after; 
mature consideration he subiiaitted a report, according, to which the Indian 
army could be fully Indianised withii  ̂ the space of 30 years. Have condi­
tions in India changed so greatly since the days of Lord Reading and of the, ,, 
late L:>rd Rawlinson that 30 years aro not now regarded as a possibility ? 
The Skeen Committed made ,recommendations accordin g to which in the 
apace of 25 years half the totals oidre of officers oould be Indianised and in 
another 25 years every offioer in the Inliaa Army could be an Indian. But 
that;as I say was knocked on tke head and no effect given to their recommenda- 
tioAS, At the rats Wd are progressing, we want His PxeeUency to infortn us 
if he thinks that even <50 years from today the Indian Army, officers and n^^ 
wiU be fuUy Indianised ? W e^ali feel gr%tefal to him if he dPes answer that 
que^ion*

These are some <rf the facts relating to these, respective committees., 
I  do not think the Indian publiti is at all î tfiflferd at thfe ratê  ̂
ha* bew made so faâ  aa S i^ a ^ i^  the .̂ bî v'̂  We ^
that drcumfltanc^ as w  are fhomerit, i#ii pree^iiw iif the firit&t Artny '
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. * , , 
is neceBsary. It is also necessary, however, as I believe His Excellency has 
himself admitted before now, that its strength should be gradually reduced. 
I therefore respeoifitUy appeal to him to let us know at what rate it has dê  
creased in the last 10 years and at what rate he expects it will decrease in the 
next 10 years, and also His Excellency’s opinion as to wh^ he thinks the 
whole army will be completely Tndianised ?

T he Honourable Mb. V. V. KALIKAR (Central Provinces : General) : 
Sir, I think there is little left for me to sa,y after the tjase hp̂  been so ably 
handled by the HonouAble Raja Ghazanfar Ali Khan. I am induced to take 
part in this debate on account of certain remarks made by tny Honourable 
friend Mr. Yamin Khan. He raised the constitutional poiut that we 
should not demand a decrease in the number of British soldiers when the 
constitutioii lu the melting pot. I am sorry I have to differ from him. 
We on this side of the House think that it is our duty to tell the British Gov­
ernment p.nd British statesmen in unequivocal terms that we Indians, amongst 
whom they have raised very strong hopes about the defence of Indie, do 
realise our position and do earnestly think that it is our concern to man^e 
the defcnce of India. This fact, Sir, has been admitted not only by British 
experts—I mean military experts,— n̂ot only by British statesmen, but we 
find reference to this fact in the Joint Parliamentary Committee’s Report. 
I f we have to manage dominion status, if we have to manage our own affairs 
and if we have to look after the defence of India, the army nmst be Indianised 
as soon as possibje and the highest auttiorities in Enjgland must know what 
the desire of Indians is. Therefore, Sir, I think this is the most appropriate 
occasion on which we could give vent to our desire. My Honourable friend 
Mr. Yamin Khan has referred to the period before 1806. I wish he had con­
sidered twico before making these remarks about tlie conditions obtaining in 
that period. I think further, Sir, that he has done great injustice to the 
Britishers in India in making those remarks. After British rule of over 150 
years in India if-----

The Honoueable Mr. MOHAMMAD YAMIN KHAN: Where was 
450 years ?

T he H onourable Mr. V. V. KALIKAR : I said 150 years. If a:^r 
a period of over 150 years of British rule in India we are not in a position 
to think that peace and tranquillity will exist in India, then certainly we are 
doing injustice to the Britishers. I am very glad, and I am very proud to 
hear from the lips of my Honourable friend that the Indian soldier has proved 
the test of fidelity during the last war, that the Indian soldier was found quite 
equal in bravery, in gallantry and other things with.British soldiers, and stfll, 
Sir, I am really surprised to find that he is against this proposition to reduce 
the strength of the British Arm^ in India. He aglrees with my friend Mr. 
Mehrotra that the financial conditioiji of India is such that India cannot afford 
to maintain such a large army at such a heavy cost.

The Honourable Mr. MOHAJIMAD YAtaN KHAN : Not a heavy 
Army, but a heavily paid army.

*We HoNOuiUBiiB Mr. V. V. K ^ IK A R  : If ŷ ou ^ e e  with that pro­
position, the natural conclusion is that you have to agree to the proposition 
sponsor^ by my friend Mr. Mehrotra about reducing the strength of the 
aimjr. I tei w M  xm the point that the effloianoy of the army should 
Abt be impaired. Bift ad My fifterid has ikdtoitted that the efficiwicy 6f the 
Indian soldier has titlly and fotiirld qifite Batisfactory, I see no
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■tMr. V. V. Kalikar.]
^ound for the Tiew that he holds that the strength should not be reduced.

Indian solders are recruited, as we were informed, from certain parts 
TO India, especially from the north-west part. My Honourable friend Raja 
Ghazanfar Ali Khan told us that in the district from which he comes—the 
Jhelum district—55 per cent, of the male population are disbanded soldiers. 
I f  that information is correct—and I think it is perfectly correct—I see no 
.|^ound to say that we will not find the necessary efficient element for recruit­
ment in the Indian Army. If that is the position, tfhen it is for the British 
authorities to take into consideration the claims of Indians to increase their 
number in the Indian Army and to train them in the art of management of 
the defence of India and further to give employment to some of those martial 
classes, so that they may al^ take a proper share in the art of defence of 
India. I therefore, Sir, heartily support the Resolution moved by my Honour­
able friend Mr. Mehrotra.

H is  E x c e l l e n c y  t h e  COMMANDER-in-CHIEF : Sh*, I confess that
I am a little b t disappointed in some ways that two amendments to Ifce 
original Resolution were withdrawn. I was naturally very anxious to hear 
what the Honourable mover had to say and how he proposed to justify the 
original enormous demand for reduction he put down on the Order Paper. 
I was equally intrigued to know why my friends Mr. Hossain Iman and Raja 
Ghazanfar Ali Khan had chosen to modify the original proposal so very greatly 
in their amendments and I am still left guessing unless the reason is because 
of a remark which fell from Sir Phiroze Sethna that he had told them that 
possibly it was rather ridiculous to put such a very fierce figure before the 
House.

Before I go to my m iin argument, I will answer (me or two points put 
by various speakers. The Honourable mover reiterated, and so did other 
speakers, the gallantry of the Indian troops and how they had proved them­
selves in many wars, and notably in the last one. I really ciuu^ see why 
anyone in this House should take the trouble to reiterate that statement. 
It is a statement which we, British, most fully subscribe to in all seriousness. 
The gallantry of the Indian troops is without question and the relations 
between them and their British comrades are those of mutual respect and 
mutual admiration and understanding. But as regards the argument for 
further Indianisation, it is not quite so strong as some Honourable Members 
seem to think, because one has to remind them that when they performed 
these acts of gallantry, which they have on so many occ&siOns, they have 
been led by British officers and in most cases the now acceptrf proportion of 
British to Indian troops has actually been the proportion when those battles 
todt place in which they behaved so well. Another point of the Honourable 
mover which I must question is the way in which he brought out that old 
argument of comparing India with the other Dominions. It is an argument 
that I never can see the force of at all. There is no other Dominion in the 
British Empire that is exposed to either the internal or the external dangers 
to which the Indian Empire is. He also instanced the enormous cost that 
the Indian nation are put to on account of their army and he quoted at great 
length from that little pamphlet that we issued last session, and in turn 1 will 
quote a few figures from it as to the comparative (k)st of the Dominions and 
!wdia of their defence :

The intntdemee of tlie defence expenditure in India is Kb. 1.8-0 head of the 
tion. In Bngliemd it i» R«. 30, in the Dommiotis between Ra« 3-S-O And Re. 8 ; in 

29^ in United Statai  ̂of America Rb. 18-8-0 and in Japan Re. 6f8-0
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The Honourable mover also touched upon a question which I do not 
propose to enter into at all and that was the question as to why we cannot 
employ the strength of the air more than we do in comparison with ground 
troops. That is a very highly technical question which it would not befit 
me at all to entor into any discussion on here. It is even now under discussion 
every day. I would only say one thing to the Honourable Member. If he 
considers we should so largely increase the proportion of our air forces to that 
of our ground forcas, why should we bo the only nation to do it ? Other 
nations still retain practically the same or more ground troops than they did 
before the war and they are in much graver danger of war, many of them, than 
we are.

The Honourable Mr. Hossain Imam again raised the old bogey that the 
strength of the army in India, the purposes for which it is kept and the scale 
of equipment is dictat3d by His Mijoaty’s Govemment, and especially by the 
Committee of Impsrial Dafence and the War Office. I do beg him to believe 
my reiterated denial of that statement. I have, not once or twice but many 
times during my tenure of the offloe of Commandor-in-Chief, refused to ask 
India to spend money on equipment which I did not consider was absolutely 
necessary for the purposes of India itself. Naturally HLs Majesty’s Govern­
ment take the advice of the Imperial Defence Committee because it is the 
highest technical committee in the Empire and advises on all parts of that 
Empire, but the Committee or the War Office do not dictate to us.

Now, I must say I still would like to know why those amendments were 
withdrawn ? Was it because the Honourable Mr. Hossain Imam thought 
that the sweet reasonableness of a less demand would appeal to the most 
Die-hard member of the British Government or the present Satanic Govern­
ment in India, or what was the motive ?

The Honourable mover is a whole-hogger, I am afraid. He would like 
tis to say : “  Split the army in two, remove the backbone from the army and 
it will function somehow. At least it is not my business to run the army and 
someone will have to make it do without a backbone. Let us destroy the 
proportion of British troops to Indian which has functioned so extraordinarily 
well for so many years past and has stood the test of time and war. Let us 
destroy that. Let us destroy it long before any efficient substitute is ready 
:to take its place

Thb H onotjbablb  R a j a  GHAZANFAR ALI KHAN : On a point of 
D̂rder, Sir. Is the Honourable Member entitled to discuss a Resolution or 
amendment which has not been moved or is the discussion to be confined only 
.to the wording of the Resolution which is before the House ?

'T h b  H o n o u r a b l b  t h e  PRESIDENT : H e is entitled to refer to amend­
ments which have been withdrawn in the Council Chamber.

His E x o b l l b n c y  t h e  COMMANDER-m-CHIEF: He would say to 
Mmself; Never mind what the administrative impossibilities or d^culties 
are. It has always been a good stick to beat the Govemment with and let us 
4>eat them with it again I cannot believe that in a Resolution so drastic 
.as he intended to move at first there was any thought of the safety, honour 
and welfare of this country. It is merely the stick which is always a popular 
.stick to beat the Government with.

But I must say that the person who I have been most surmsed at among 
Ithose who have spoken this morning is my Honourable friend, Raja Ghazanfor

'EBDDOTION OF BHITISH 80U>IBRa IN INDU. 806
I



[ His ExoeUency.the Commander-iu-Chief. ]
AU Khan. Why do I find him of all people He comes from a
part of the cpuntjry ^here we get ^ost pf pur ^|diers from, from amon^ ^ 6  
j^hting races, ijid  those people know pnly too well— ând he knows qmy 
too Well— ĥow splendidly that proportion has succeeded and been found usefpl 
in old days and ^p to the very last in the Great War. Why does he try to 
induce me to recommend to the Government to reduce that proportion f 
,Wh^nhe knows how dangerous it is to tamper suddenly with the composition 
of an army.

Now, Sir, naturally if it is the wish of the Opposfkion the opinions that 
have been put forward in this debat<3 will be forwarded to the Government 
ûad, if they wish so, to His Majesty’s Government at home, but I would remind 

the House that the form in which the Resolution was put, that is to say, 
recommending to the Governor General in Council that he would substantiaUy 
reduce the proportion of Britiĵ h troops in India, cannot be accepted because, 
it is not possible for His Exoellency the Governor General to take such action. 
His Excellency the Governor General may recommend to His Majesty’s Govern* 
jnent that such a thing may take place, but I would remind the House that 
the proportion of British troops to Indian troops has only very recently indeed 
been laid down by His Majesty’s Government and approved by the Govern­
ment of India. It has been discussed repeatedly and on many committees 
referred to in this debate and the proportion now is the result first of all of the 
recommendation of the Services Committee of the Round Table Conference  ̂
who recommended that an expert inquiry should be held. That expert inquiry 
was held. The result of that expert inquiry was sent home and considered 
most carefully by the Committee of Imperial Defence who made their recom­
mendations to His Majesty’s Government who sent them out for the views of 
the Government of India. Bath Governments agreed upon them and th^t 
fixed the proportion of British to Indian troops in India during the transition 
period between what exists now and the further Indianisation of the army 
in India.

The H o n o u b a b l e  R a i B a h a d v b  L a l a  MATHURA PRASAD* 
MEHROTRA : What is that ratio ?

H is E x c e l l e n c y  t h e  COMMANDER-in-CHIEF : The ratio is 3 to 1 
in brigades when we go to war.

T h e H o n o u b a b l b  S ib  PHIROZE SETHNA : And for what fixed 
period ?

His E x c e l l e n c y  t h e  COMMANDER-in-CHIEF : There is no fixed- 
period. No pariod has been fixed or can be fixed. Surely, the Honourable 
Sir Phirozo Sjthna would not like any mm who has the butden of the defenoa 
of India on his should3r/< â  I have, to say definitely that an experiment of such 
mi^gaitude and importance and one might say danger of going wrong as 
Indianisation could possibly be carried out in a fixed period. *

The H o n o u b a b l b  S ib  PHIROZE SETHNA: That puts an end tO; 
Indianiiaation 1

His E x c e l l e n c y  t h e  COMMANDER-in-CHIEF : I deny absolutely 
that it do€ra anythii^ of the sq̂ rt. On the cQijitf;̂ ry, during of
oifl^e have inoi^a!^ eight umt» to as
.JllemW knows very well and f  have said more than once from my place ini
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this Hqu»e iJtiat when theg  ̂ypimg pow beea drafted
into the Indian Army, have had 14 years’ Service and are company commanders  ̂
then will be ĥe tipie. to see whether we ̂ aa increase tjte spe^ of Indianisation 
because by that time they will have proved them^Ives or not. How can we 
prove a young man when he has only had seven or ejght years’ service and 
i»y he is fit to ^ke charge of tnen and teach them in peace and lead tliem in 
war ?

1 am sure the House will not accuse me of not having the fullest sympathy 
in this matter. 1 hav*e always said that it is 1 believe the right line to go on
that the army in India s&ould be gi-adually Indianised. (Applause.) 1 have
always said it and I repeat it ^gain. And i  have always said the army budget 
as I found it when I first took over my office was too Kigh and I would remind 
the House that just after the war the army budget was tts. 60 crores, that 
it was Rs. 55 crores when I took it over, and I have reduced it by Rs. 9 crores 
in my short four years period of office. I have actually doubled the rate of 
Indianisation. I do not honestly think, Sir, that anybody can accuse me 
of not doing my best to fulfil the aspirations of Indians^

The Honourable Mr . P. C. D. CHARI: May I ask one question ?
In what proportion were the Indian army sent to the war ?

’ ‘ The proportion of Indian troops to British ranks ?
His E x o b u ^ n o y  t h e  C0101ANDER-xn-GH1EF : I cou ld  n ot p oss ib ly
you off-hand. You mean, how many Ind^n troops fought in the war 

and how many British ?
T h e  H o n o u r a b l e  M r . P. C. D. CHARI: T h e prop ertion  in  w h ich  th e y  

w ere sent to  the field— the prop ortion  in  w hich  th ey  fou gh t ?

His E x o e l l e n o y  t h e  GOMMANDER-in-CHIEF : The exact propor­
tion ? I think whenever it was possible a brigade of troops consisted of one 
battalion of British and three of Indians, and it always has been.

Honourable Members have referred again to the possible reduction in 
the cost of defence in India to the pre-war figure. I really hardly think it 
worth while countering that argument. You might just as well say that the 
British Army in England whith now consists of less men than it dad in 1914 
should cost the same. It actually cost £29 million before the war which- 
included the Air Force of that day, and it now costs over £40 millions and I 
believe it is going to b^£42 millions this year, or something like that. Ho^ 
then is it possible to go back to the pre-war figure of Rs. 29 crores for the 
Indian Army ? You might just as well say that you should pay the same for 
your own clptjies or your own household expenses. It was also mentioned 
during the debate—I think by the Honourable Sir Phiroze Sethna—that lue 
thought that the cost of an Indian soldier was considerably less than the 
^s. 280 that we quoted this morning.

T h e  H on g u r a bj-e  Sir  P^llROZE SETHNA : I ^ d  my recollection 
.yap that the cost of an Indian poldier to that pf ft ] r̂itish soldier was 1 to 4. 
f  Imt the British soldier cost some years ago Rs. I »000 pr more, and not Rs. 850. 
If he costs less today the?® must be spme re^on for the figure you gave thia 
Corning.

,018 EatopifLjBNcy thb COJPlANTiER : I thpi^ht
Honpi{r!̂ )e liembî  #qgge|î  cô t
Im  than he does now.
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Thib H0N0TJBA3t® -BiB OTTEROZE SETHNA: I did not say bo.

His ExoBiiLBNCY t h e  COMMANDER-in-CHIEF : I beg the Honour­
able Member’s pardon. I have really nothing more to say. I have exhausted 
all my arguments. It is not in the power of the Government of India to 
recommend to His Majesty’s Government that either the rate of Indianisa- 
tion should be inoreas^ or the proportion of British troops to Indian troops 
in India be reduced within such a very short time after so important and 
momentous a decision was come to by both the Goyemments.

T h e  H onotjbable M b . HOSSAIN IMAM : May we ask His Excellency 
whether the Report of the Expert Committee over which he presided will be 
made available to Members of the Legislature ?

His E x o b l l b n o y  t h e  COMMANDER-in-CHIEF ; No. It will not, 
any more than the report, which the Honourable Member quoted, of the 
so-called Rawlinson Committee will be made public. It is a very confidential 
'document, and so was the Rawlinson Committee Report, and the Rawlinson 
Committee Report was not made public by a request of the Indian members 
themselves who pressed it should not be.

T h e  H onotjbable  S ib  PHIROZE SETHNA : The Indian members did 
not say so at the first Round Table Conference. They were Sir Tej Bahadur 
Sapru and the late Sir Muhammad Shafi. They wanted to make it public 
and they have succeeded in doing so.

His E xcellency t h e  COMMANDER-in-CHIEF: All I can say is» 
Sir, that—I forget whether it was in the oovoring letter or whatever it was 
which forwarded the report to the Government— t̂he members declared that 
they considered that it should never—I remember the word “  never ”— b̂e 
.made public. Perhaps the Honourable Member is referring to the Shea Com­
mittee ?

(The Honourable Mr. P. N. Sapru then rose in his place.)

T h b  H o n oitbablb  t h e  p r e s i d e n t  : The question has been thoroughly 
threshed out. Do you think it necessary to speak after H is Excellency the 
€ommander-in-Chief ?

T h e  H o n g u b a b l e  Mb. P. N. SAPRU (United Provinces Southern • 
Non-Muhammadan) : I will take only about five minutes, Sir. I will not 
take more than five minutes. The Honourable Mr. Yaihin Khan has given 
us the history of the great services which he has rendered to the cause of 
Indianisation in this country! I think we should vote a vote of gratitude for 
all those services and also his reading of Indian History between 1707 and 
1806! He forgot one thing, and that was that the ratio of British troops to 
Indian troops during this period, that is, between 1707 and 1806, was 6 to 1. 
I f  I wanted to know what Indian History was, I would g6 to an earlier period, 
the glorious period of the Moghul Empire, not the period of the decay of the 
Moghul Empire, a decay to which the East India Company also contributed 
a very great deal. I suppose he is also grateful to the East l^dia Company 
for what they did during; that period ? Coming now ftom Mr. Yamin Khan



to the Resolution itself, I should like just to emphasise one point, and that is, 
that before the Mutiny, the ratio of British troops to Indian troops was 6 to 1. 
The present ratio was fixed in 1859. The Commission of 1859 and the Com­
mission of 1879 considered this question and the present ratio was fixed after 
the Mutiny. The main reason for that ratio—and I put it in the most direct 
manner possible—is 'political and not merely military. The policy is based 
upon a (^strust of Indian capacity, Indian loyalty and Indian patriotism, 
and that is raally what we object to. Therefore, Sir, at the first Round Table 
Conference, the Indian delegates were very emphatic that there should be a 
reduction of British troips. What was the result ? The Defence Sub-Commit­
tee recognised the great importance attached by Indian thought to the reduc­
tion of the number of British troops in India to the lowest possible figure and 
considered that the question should form the subject of early expert investi­
gation. Now, Sir, the matter has been investigated, but on that Expert 
Committee, Indians were not appointed. I believe you could have got some 
Indians from Indian States who have had experience of army administra­
tion to serve on this Committee. We know nothing about this Committee. 
The proceedings were confidential. The report of this Committe is confi- 
•dential. But we know this, that the British delegates at the conference 
recognised the great importance which Indian thought attaches to the reduc­
tion of British troops. We also know this, that the Defence Sub-Committee 
recognised that with the development of a new political structure in India, 
the defence of India must to etn increasing extent be the concern of the Indian 
people, and not of the British Government alone. We want therefore 
to know whether you have observed in letter and in spirit the recommenda­
tion of a Conference Sub-Committee to which you were paities, and whether 
you have given effect to these recommendations or not ? If you have not 
given effect to these recommendations, then we are entitled to say that we are 
•not satisfied with what you have done ; we were not parties to the decisions 
arrived at, and that we will go on pressing our demand for the substantial re­
duction of British troops, at a very early date.

Sir, as I have given you an undertaking that I will not speak for more than 
Bve minutes, I shall not say more. I should have liked to say much more on 
this subject, because I think one could show that it is possible to have a planned 
êffort at Indianisation. Major Attlee and the Labour Delegation have said 

that you can Indianise the Indian Army in 30 years. It is their definite 
•suggestion in their memorandum. Modem countries have shown what plan­
ning is capable of. You can change the whole face of a country by planned 
effort. Modern countries have shown that you can do that. It is no use 
saying that you cannot have planned effort. Well, you are moving at such 
a snail’s pace that we cannot be satisfied with it. Sir, the country is hunger­
ing after freedom. It cannot wait till eternity for freedom. Therefore I 
want to say with all the emphasis of which I am capable that there ought to 
be a change of -policy in this respect. As I wish to stick to my promise, I re­
sume my seat.

T h e  H o n o u e a b l b  R a i  B a h a d u r  L a l a  MATHURA PRASAD MEHRO- 
TRA : I have listened to the reply of His Excellency the Commander-in-Chief 
with all the attention that it deserved. I am very thankful that he was very 
moderate in his reply. His Excellency was much worried as to why the Reso­
lution was altered and moved in another shape in the House today. I may in­
form His Excellency that when I came here and had a talk with different gro aps 
I  found that the Resolution would be more acceptable to them if it was worded 
M  it was eventually moved. It was for that reason that the Resolution wa»
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[Bai BahculxiF Lala Mathura Prasad Mekroiara.]
moved in an amended form. Personially I am of opiilion that this lat*ge reduc­
tion can be made, and I pointedly refen^ in my speech to the fact that during 
the Great War less than 15,000 British troops were left in India. I asked His 
Excellency whether that had involved taking a risk, and, if so, why the Goy- 
emment took that step and reduced the strength of British troops from 60,0^ 
to less than 15,000 ? And, Sir, at that time we were facing dangers from 
all sides, while today every nation is sick of war and is seeking to establisih 
peace permanently. Therefore, since the danger is so*much less now I cannot 
see why the British Army in India cannot be substantially reduc^ ? There 
is a further reason, as I said in my speech, that then we had no Ce3t of aero­
planes here which we have today—102 in all. These do greatly help on the 
frontiers. If there is any danger to India it is on the frontiers. Besides that, 
we have now formed a navy and therefore we are also secured on that side. 
Considering all these developments, I think if it was possible to carry on with
15,000 men at that time it must surely be possible to carry on with 30,000 at the 
present time.

Then I am glad to hear from His Excellency that the proportion of Indian 
to British troops has now been changed from 2 to 1 to 3 to 1. 1 quite appre­
ciate the change which he has announced, but I would urge with all the em­
phasis I can command, that it is not quite sufficient, "^ en  the ratio before 
the Mutiny was 1 to 5 why should it not be the same today after a sound train­
ing of about 75 years ? It is no ccodit to British training to say that that ratio 
oannot be attained after bo long a period of training and after so many trials in 
different wars outside India. Therefore I would request that if His Excellency 
is pleased to recommend to His Majesty’s Government that the ratio should 
now be 5 to 1 instead of 3 to 1, we on this side of the House will be satisfied 
with the progress of Indianisation and would like to withdraw the Resolution.

His E xcellen cy  the COMMANDER-rN-CHlEF : Sir, I am afraid I can­
not accept the proposal of the Honourable mover. I would point out again 
that not one single argument has been used today that was not in every way 
and every time before the three Committees who decided on the proportion 
of British to Indian troops in this country. They were before the Select Com­
mittee, they were before the Expert Committee, they were before the Imperial 
Defence Committee and the Garran Tribunal and before both Governments, 
and no new argument has been produced today that will in any way alter 
their opinion, I feel quite sure.

There is only one other point I would like to allude to and that was th9 
Honourable mover’s suggestion that because during the war we left only 15,000 
British troops here that is an argument for taking the same risk again. I do 
not deny that we took a very grave risk in doing so. We had no idea at the 
time what would happen, but we had our backs against the wall and we were 
fighting for our lives, and we trusted at the time, as we had always trusted 
before, in the loyalty of India, and she did not fail.

T he Hokoubablk the PRESIDENT: Resoliition m o v ^ :
*• Tbif Council recommends to the Governor General in Couneil to re^uoe «ub«Wui» 

tiiUly the strength of British soldiem in India

.Tbe Question is : ^
j i 1'.

“  That this Hesolution be adopted.
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The Council divided :

AY£S^16;
Koaouiftbto Srijut ^eramba

Pro»ad.,
<-*har̂  The Hoijiaurable Mr. P. C. t>. 
I>ev»do88, The Honourable »Sir David. 

^hdz»idar AH Khan» Th^ H6nourable

Halim, Tha Honourable Kh^n. Bahadur 
H b Hz Muhammad. *

Tl̂ vjî ain Imam, Tlie Honourable Mr. 
Kalikar, The Honourable Mr. V. V. 
Khaparde, The Hoi^ourabie Mr. G. S.

Kidvrai, The;Honoumble f^hatkh Mu»h>r 
Ho9ain.

Mehrotra, 'JCho Honourable Kai Bahadur 
Lala Mathura Prasad.

MMion. The HotiouraMe X>iiratv Bahadur 
Sir Kamunni.

Mitha, The Honoar«Lble Sir Suleimn 
CaBsini Haji.

Naidu» The Honour^ible Mr. Y ,  
Kan^anayakalu.

Sapru, The Honoiu’abje Mr. P. N. 
Sethna, The Honoura^»le Sir Phir j7.e.

NOES‘-•26.

Charanjifc Sin̂ ĥ, The Honournble Kaja. 
Ohetty, The Honourable Diwan Baha- 

<liir G. Narayanaswami.
Chokisiy, The Honourable Khan Bahadur 

Dr. ^ir Nasarva^i.
Oommander-in Chiefv HU KKCdllenoy the. 
OhoBal, The Honourable Mt. Jyotsna- 

nath.
Gladstone, The H^anourable Hr. S. D. 
OUfls, The Honourable Mr. J. B. 
GUnoyi The Honourable Sir Bortrand  ̂
Habibullah of UocPa, The Honourable 

Nawab Khwaja* '
Hafeez, The Honourable Khan Bahadur 

Syed Abdul.
Halletfc, The Honourablo Mri M. G, 
J-ihnaon, The Honourable Mr. J. N. Q. 
Miller, The HonouraWe Mr. R, 
MiU'hell, The Honourable Mr. D. O.

Muliamtnad Hussain, The Honourable 
Khan Bahodur Mian All Baksh.

Xoon» Th© Honourable Nawab Malik Sir 
Mohammad Hiayat Khan.

Padshah Sahib Bahadur, The Honouf- 
abio Saiyed Mohamed.

Pandit» The Honourable SarUar Shri 
Jagannath Maharaj.

Philij«> The Honourable Mr. C. L.
Uussell, The Honourable Sir Guthrie.
Rpeiioo, The Honourable Mr. G. H.
Stewart, The Honourable Mr. F. \V.
Ste;vBrt, The Honourable Mr. T. A.
Tallents, The Honourable Mr. P. C.
Ugra, The Honourable Uai Sahib Pandit 

GokaiMu N’ith.
Yemin Khan, Tlie Hono^u*able Mr. 

MoKam'r̂ ad.

The Motion was negatived.
The Ci^uncil then adjourned for Lunch till Half Past Two of the Clock.

. The C3uneil reas îambled after Lunch at Half Past Two of the Clock, the 
Honourable the President in the Chair.

RESOLUTION GDVfia^JMEN^r OF INDIA AND STATE RAILWAY
PRESSES.

T hbj Ho^^wBA.BLB .Mr . MA.HMOOD S U H R A W A R D Y  (W est Bengal ; 
MaTiammidad): vSir, I b3g t j mova ths foUowitig R33olution which stands 
in  m y  name

“ That this Councfl recommends to the Governor General in Council that a mixed 
eottonittee .of offioicds «zid non-ofilcialB be appointed to enqtrire into thê  Working of tHo

of ladia Pre«Mian(d StgJbe Railway Pteiw* with spacial'refetreit© to t
(«| tiie iMTiount f «iid nature o f Work dona ̂

(n). the wosking iiondittons prevaitog ki theea preBseHi;
(tu) leave, holidi^8,i pay and pensions granted to th^ workers ; and

 ̂ i i v )  how #ar th(& i ’̂;intii^, machinery intro<dij»i^ ia the pweee during-',th% laiiit 15
y em  effected ihe worfcers ia regard to the numbep^exnplpyfid^*^ 
earnings” .



1 1 
[Mr. Mahmood Suhrawardy.]

Sir, the proper treatment of labour in induetry has been one of the most 
serious ooncernR of all Governments. The Government of India have been giv­
ing some thought to this important matter, as would appear frcm seme of the 
recent legislation piloted by them though the Legislatures with a view to make 
the lot of our ill-paid and ill-treated workers a little better, a little more bear­
able. Like all progressive Governments they have also been, for some time 
now, giving more attention to the observance of factory laws with a view to 
improving the conditions of working in the factori/^s and provide other 
necessary amenities calculated to keep the fund of human energy and 
efficiency materially unimpaired.

Unfortunately, however, this alertness of the Government for securing' 
humane conditions of work and fair treatment to labour often seems to suffer 
a peculiar change when it comes to the question of securing similar amenities 
to those who work directly under the Government. The cases of the workers 
of the Government of India Presses and State Railway Presses at Calcutta 
may be cited as instances in point.

Sir, I was originally thinking of bringing the matter of the Government 
of India Presses only for discussion. But on subsequent thought I decided to 
include the matter of the State Railway presses also. Workers of both the 
presses have a long list of grievances—though of quite a different nature. 
Last year the grievances of the workers of the State Railway Presses were dis­
cussed in the Assembly and the Honourable the Railway Member was kind 
enough to agree to enquire into the matter ; and an official enquiry committee 
was set up to conduct an enquiry . But unfortunately the unfortunate workers 
were not allowed by the Agent of the East Indian Railway to represent their 
case before the Committee through the representatives of their own choice. 
They made several representations signed by almost all the workers that the 
secretary of their union—a registered body under the Trades Union Acts,, 
assisted by some of the workers themselves, be permitted to explain their case 
to the Committee. This prayjer was made not in the spirit of opposition but 
as was pointed out in those petitions that as the secretary made a special 
Btudy of questions affecting them and as they are complicated ones he may 
be permitted to explain their case and it was also pointed out that if the gentle­
man in question was not allowed as a secretary of any union then he might be 
permitted to appear as an advocate which he is,—but this humble prayer was 
refused. And even when Mr. S. C. Mitra, an el-M. L. A., who took up their 
cause in the Assembly and at whose instance the enquiry was instituted, went 
to represent their case to the Agent at the request of my Honourable friend 
Sir Guthrie Russell, he was plainly told by the Agent that the enquiry had 
been finished ex-parte and there was no use of his explaining the case. Thi« 
is how the enquiry ended. My Honourable friend Sir Guthrie Russell, kind 
and considerate as he is, knows everything—except perhaps the important 
things—the real grievances of the workers which remained hidden il^neath 
the white-washing done by the Agent’s Committee. But my Honourable 
friend of the Treasury bench can know them if he cares to do so. The 
workers themselves submitted a long memorandum to the Railway Board 
cataloguing their grievances. Sir, the Honourable Member in charge of Rail­
ways did promise last year to enquire into the matter-~rand I hope that the 
Honourable Member did mean a real enquiry at that time and not a sham 
enquiry,—a white-washing enquiry as has been done by the Agent.

Now, Sir, regarding the Government of India Presses. The Govern­
ment of India own five printing presses, two in Calcutta (the Central and Forms
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Presses) and one each in Delhi, Simla, and Aligarh. The latbour employed in 
these factories may be designated under two broad categories, viz,  ̂ (i) salaried 
hands and (w) piece-workers, accordingly as they are paid on the monthly 
system or by the piece-rate for the work done. The total number of workers, 
in all these printing presses would be about 2,200 of which 1,6C0 are salaried, 
hands and 600 piece-workers. An invidious distincticn is made between 
salaried hands and piece-workers regarding leave, holidays and scm e other 
matters and the salaried hands enjoy better privileges than those enjoyed by* 
the piece-workers, e.g.y piece-workers do not get any wages for the days during 
which the factory remains closed, for they work on the principle—no wort 
no pay. But with salaried hands it is different. Then again, the salaried* 
hands who are permanent superior industrial ones are entitled to get leave on 
average pay at the rate of one month's leave for every complete period of 
eleven months duty, whereas the permanent superior piece-workers get leav̂ * 
on average pay for 16 or 23 or 31 days according to their length of service* 
being less than 10 years, or 10 years but less than 16 years, or 15 years and above 
respectively. Besides piece-workers as a rule do not get any casual leave.

Now, Sir, one important thing which 1 would like this House to take  ̂
into consideration that this distinction between piece-workers and salaried 
hands is not based upon any differcaioe of work which each class performs. Thê  
same class of workers is placed on the two different wage systems in difFerentu 
presses, e.g., binders of Calcutta are piece-workers whereas they are salaried 
hands in Delhi; then again compositors of Calcutta and Delhi are piece-work­
ers, whereas they are salaried hands at Simla and Aligarh. There are other 
such instances. They arc entitled to enjoy the privileges accordingly as they 
come under the category of salaried hands or piece-workers even though they 
perform the same nature of work.

Sir, the woes of the press-workers, especially those who are paid on thê  
piece system are not altogether unkown to this House. The question waa 
raised on several occasions on the floor of this House ; and as early as the 29th 
September, 1921 this House accepted the Resolution of my friend, the Honour­
able Mr. Khaparde, for instituting an Enquiry Committee to go into their 
grievance?? and to suggest remedies. But unfortunately the Committee could 
not be unanimous in their recommendations and my friend, the Honourable 
Mr. Khaparde, who was one of the membt̂ rs of the Committee, had to differ 
from other members in respect of a very important matter, i.e., the abolition 
of the piece system.

However, Sir, as was natural the Government accepted the majority 
report and hoped that it would remove the grievances of the press workers. 
But, Sir, after the lapse of about 13 years during which the majority recom­
mendations had ample time for experiment, I am, unfortunately, bound to 
say that they did not improve the lot of those unfortunate but loyal band of 
workers known as “  piece-workers Sir, much could be said for and against, 
the piece system ; to me it is an academical question. But to me what irs im­
portant is this, the piece workers of the Government Presses are now finding 
that in spite of many pious wishes of the authorities, the j)ieco system as ob­
tains in the Government Presses is costing them dearly. Their earnings are 
gradually being decreased. In 1926 the Honourable Mi*. Ley informed this 
House that the maximum earnings of a Calcutta compositor in 1926-26 was Rs. 
122 per month. The Honourable Sir Frank Noyce stated in September, 1933̂  
in the Assembly the said maximum earning had come down to Rs, 82 per 
month. In several replies to interpellations in the Assembly the Honourable
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the pieoei^w6A«rS are actuaUy decreasm '̂(^u^  ̂ in t̂ietta^  ̂ As^tably;
No. 283, datW t&e 11th D ec^W f, 193S ; No. 72d/dat^ th  ̂2l6t Mwch, W O  f  
No. 726, dated the 20th September, 103^.

I kiiow, Sir, that the Honourable Member opposite on the Treasury bench 
wiU try to put it aoross that if the outtnm of the piece-workers remained 
altered their eamii^s would also remain unaltered. But, Sir, I may inform 
the House, that the pecmliar defugn of the piece sŷ t̂em of work is hedged ia 
urith such ime complications that offttum seldom indicates one’s earning capa­
city. One’s outturn depends upon various factors—and outturn is no indi­
cation of one’s caf>acity to produce or his efficiency as a woricer. Besides, 
there are some works which are more paryiog, i.e., they can be done at lesser 
time and at the same time their rate is higher.. There are some works which 

-camiot be valued and paid for on pieee-rate. When a worker is given such work 
his wages are calculated on the basis of the hours during which he is engaged 
on it, and for the purpose of such payment each worker has an hour fixed. 
Generally this is &ied on the averagie of his earnings per hour which he earns 
when Jmt on jHecfi-woik. But as the class rate of a worker when once fixed, 

.incareases biennially it does iiot geiiterally represent his actual capacity to earn 
p »  hoiar if put on piece-work. Qeneraily the class rat  ̂ of a senior hand is 
higher than what he cati earn when put on piece-work. This was done on 
. tte reoommendatibns of the piece-works committee to amehorate the condi- 
tioii of the senior hands.

Now, Sir, I am informed, that the authorities of the press have pra<̂ ti- 
<5ally ceased to distribute the “ paying works to hand compositors who are 
piece-workers, but are giving them to the mono-operators and lino^operators 
who are all salaried hands. This is one of the reasons why the earnings are 
decsteasiog. Another reason is that the senior men whose class rat̂ e is higher 
are seldom put on “ hour work and when it is fo\ind that the outturn of any 
worker is higher than his “ class rate outturn” ' he is put on “ hotir work and 
vice versa.

Sir, there are other things, such as vagaries of section holders, computors, 
checkers, etc., which are responsible for the decrease of earnings of a piece­
worker. It was elaborately discussed by my friend the Honourable Mr. 
Khaparde in his dissenting minute of the piece-work committee report ; so 

will not go farther with them any more.
It is therefore neceasary. Sir, that there should be an enquiry as to why 

in spite of the measures recommended by the majority report of the piece­
work committed which were calculated to bring about an improvement both 
in the earnings and condition of service of the piece-workers did not have the 
desired effect. I think, Sir, that the lot of the poor piece-workers in the press 
cannot improve unless the piece system is totally aboiislied as suggested by my 
Honourable friend Mr. Khia.parde. In this connection I may inforrii the liouse' 
that in StAte Railway Presses the piece system has been aboMied since 1930 
and all the workers there are how being paid oli the monthly salary sjrstem. 
The Government of India also has, abtadohed this sy t̂ehi in it3 prî iŝ es at 
Simla tad Aligarh and practically put many ot its wdrkers in the* Delhi "̂ r̂ê s, 
e.g., blndtei ;̂ machtoiemen, etc., who ai'e pS&ĉ -workê s in thfe dalqutt^ 
on the sald^*systfeifi; t’̂ y  then d6e6 G6vettuh61it h6t abolish this'syiteni 
al^gether 'iri its prfe^s T

' Then, Sir, Ihefa are other whi<)k also require;
. are many men even with such length of service as more than 20 years who are
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Btill working sb tem]X)rary hands. This practice, as far as I know, was 
, condemned by the piece-work committee. And in 1930 Mr. C. T. Letton, the 
CJontroller of Printing and Stationery, informed the said temporary hands 
who submitted a petition to the Government:

“  The Government are now considering the question of making nearly all the post« 
of the press permanent. I made this proposal months ago and the decision should come
very soon..............I am certain that all those who can claim a fair amount of service will
have their posts converted to permanent posts before very long

* ^
Sir, four years have rolled by since this assurance was given, yet the situa­
tion remains ahnost the same.

Further about medical leave. Under the leave rules promulgated by the 
Government of India for the workers, medical leave is treated as cumuLative 
and their services are being counted, since the promulgation of the rule in
1928 from the date of appointment for the same purpose. But they have 
been now informed after six years of uniform practice, that the authorities 
made a mistake and the length of service should be counted not from the date 
of appointment but from the date of promulgation of the rule, i.e., Septem­
ber, 1928 and so the leave salary which they had drawn for medical leave 
taken has now been ordered to be recovered amounted to more than Rs. 500. 
Sir, is it justice ? Why should the poor workers be deprived of a concession 
that they were so long enjoying and why should they be penalised for a mis­
take, if any, committed by the authorities themselves ?

There is another matter. Retrenchment of staff has been effected in most 
of the Government Presses on account of paucity of work, yet from the Annual 
Report on Government of India Printing for 1929-30 it is found that under 
heads ** Posts and Telegraphs and “ MUitary Services a total contract 
for an amount of Rs. 12,83,551 was given to outside presses during the year 
under review. When the same question was raised some time ago, the Honour­
able Mr. Ley stated on the floor of this House that :

“ The Government Presses were capable of doing the work given to contractors*'.

Why then, may I ask the Government, do they give out such huge contracts 
to outside presses ? Sir, it cannot be said the contractor can turn out the 
work more cheaply than a Government Press. Sir, the Government has had 
sad experience with one press, Lai Chand’s. Why is it committing the same 
folly ?

There is another small matter which I would like to mention. The Cen­
tral Printing Office was established to regulate the distribution of work to the 
aforesaid five printing presses. But unfortunately, I am informed, that while 
the Calcutta presses are suffering from dearth of work and many workers have 
to be retrenched the press in B ^ i  is having a surfeit of work and many hands 
have been recruited and the press almost always has to work overtime. Why 
are the Calcutta presses in the bad books of the Government ? Another 
thing I would like to mention. Why are the retrenched hands of Calcutta 
not provided with jobs in Delhi or Simla ? And why, if given such jobs are 
they not given the same pay which they were getting in Calcutta ? Sir, I 
understand that some of the retrenched hands of the Calcutta press who have 
more than 15 years service were taken on in the Delhi Press on the recom­
mendations of the Calcutta Manager and they were at first re-appointed on 
their former salary ; but subsequently for reasons unknown they were demoted 
to a lower grade of pay. Why was tnis done ?
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[Mr. Mahmood SuhrAwardy.]
The accumulated grievanoee of the Gk>vemment of India Press employeea 

«aq>08e the shameful indifference and oallous unconcern with which they have 
been treat ad by the Government. The time has come when a crisis stores 
them in the face and the only way they can get out of this mess of bad organi- 
Bation and shameful mismanagement is by instituting a searching inquiry 
into and thorough reorganisation of the whole wretched system.

Sir, with these words I commend my Resolution for the acceptance of this 
House. •

T he H onourable Mr . G. S. KHAPARDE (Berar Representative): 
8ir, I wigh to speak early in the discussion on this Resolution because I had 
a similar Resolution which should have been argued a few days ago, but I 
fell ill and had to go home. I feel very much obliged to my Honourable 
friend Mr. Suhrawardy for his lucid and compact exposition of the grievances 
of the printers. It saves me the trouble of giving the previous history of this 
whole case. I have been connected with it for some time because I first took 
it up when we used to sit in Metcalfe House, in 1920, and since then I have 
been arguing this question in one shape or another and there was the tempta­
tion that I might stray altogether into wrong paths. He has saved me from 
that and I can begin with the argument straight off.

But first I will take a few preliminary points. The first is that in the 
papers and in the correspondence these people, the press workers, have been 
mentioned as labourers, temporary labourers and labourers employed on 
salaries and labourers kept hanging between the two, temporary but with 
hopes of permanency. That is how their labour is classified. But the 
important point is that though the word “ labourer ” in the English language 
does not carry any bad odour about it, in our Indian language labourer 
means a man of no education or culture, a man of a lower type. In England 
of course you speak of labourers in the scientific field or other branches of 
research in the best sense of the word. It has a different connotation al­
together. Here it is not so, and I wish you to understand that these people 
who are being spoken of as labourers are really gentlemen: that is to saj, 
they have a school or co llie  education and do not belong to the labouring 
claiJS as we know it here ; they have connections in the learned professions and 
are, generally speaking, drawn from t^at class of people. So, though th ^  
are described as labourers, they have to be looked upon as gentlemen, not 
like the ordinary coolie or a water bearer or other humble workers of that 
calibre. Having made this distinction, I have to say that, speaking from my 
long experience in India and also my experience abroad in England, a phraae 
which I heard there most aptly desorib^ the law of this world. The law of 
this world is :

** Unto him who hath more shall be given and from him who hath not shall be taksn 
away even that which he hath

When they first started the press they called people to put sticks, etc., 
together ; labourers came there ; later on they got better men who 
could not only put things together and do other things but abo 

compose and put types together; these men were taken on and still classed 
as labourers. The whole class of compositors is spoken of here as labourers. 
When compositors came in, then there came the merchant naturally with 
his money and machinery. He had a great deal of money and more had to 
be given to him. The way to do it was to purchase his machinery and pay 
him. There was a mild craze for machinery and that mild craze has not yet
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^one away but come lo stay. The present civiliHation is based mostly on 
:8^ntifie investigations. The craze for machinery being there natm âlly they 
want to get as many things done by machine as possible. There is a limit 
to everything in this world. Even the use of machines has got its own limits 
And there are points at which machinery fails because after all a machine is 
fin inanimate thing. Unless there is a man behind it it does not carry things 
further. I suppose in course of time intellect will come by its own. I saw 
e  book some time ago pointing out that a great deal is done by machinery. 
Unfortunately it is not available now ; I have mislaid it. You take the cost 
of a work before machinery was introduced and the present cost. Machinery 
}s said to save labour. Still if you take the cost of the machine and the 
i terest on it you will find that it exceeds what was formerly paid to the 
labourers. Human labour is displaced by machinery and yet machinery is 
more costly in the end than human labour. However, that is too large a 
proposition to be argued on this occasion. I only mentioned it because it ifl 
important to remember how things went on.

In 1920 Sir Thomas Holland wrote a long memorandum and he wanted 
to replace many things by machinery. We used to meet in Metcalfe House 
then. It was pointed out that the proposal would take the bread out of the 
mouths of so many people. He replied “ Oh, that is not it ” and this is what 
tie promised :

‘ 'Tlia4i if the terms sanctioned iu the Governmont Resolution of 15th July do not 
'demonatrate that they would got liigher wages for shorter hours of work, I would tear rm 
the Government Hesolution and that T would revise the rates and again revise them unnl 
the men a<ikiiowledge tliat they are able with these terms to earn a dooont living by work­
ing during decent hours

This was the promise under which this system came in. W.ien it came 
in, I pointed out that it would not work, but that did not matter. It went 
on and it went on. So the two promises made in introducing this system of 
machinery and piece-work were that people would have a decent wage and a* 
decent living by working decent hours. Has it turned out so ? It has not. 
in  an enquiry it has been found that originally when there was not much 
machinery but only hand labour each of these workers got something like Rs. 
122 a month. Now each of these men get something like Rs. 82 a month. 
Anyhow Rs. 40 has gone away from the pockets of these poor people and they 
4o  not get on weU. you take the oost of the machinery that has been empiloye  ̂
«ad if you calculate interest on it, you will find that Government is at preset 
sp ^ d i^  more money by employing maohinery than they would have to spw4 
if they had pieoe-workers. As a purely :economio pcoposition, the preset 
system is wrong. However, we can put that aside for the time beings beeau^e 
tbe argumrat usually advanced is tliat acientifie apparatus will cost mô Qe 
in the beginning but gradually it will get cheapened; as royaJLties on 
mventicms disappear the thing would become cheaper; ajî d on that conaidera* 
tion we can tolerate this matter to go <on fur^er. But how did it go on ? 
There were vanous quarrels, numerous duioussions wid tĥ irt was going on for 
a long time. Then the matter came up agwx and the enquiry that we asked 
for was granted and I was one of the people put on that committee and there 
was Mr. Ascoli and there was a third, Sir Vith^das Thackersey, who is dead 
now. I am about tiie only living representative of tiiat committee. That 
committee came to a decision witii which I did not agree and ultimately I 
had to write a long note of dissent and that note of dissent also has been 
referred to by my Honourable fnend Mr. Suhrawardy. All the arguments 
are there arnd so I need not repeat them. Our present point is this. We come 
now not for a prayer to revise any syst«n; we are not askjng you to ciiange

oa
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[Mr. G. S. KhapaVde.]
anything. We are only asking for an enquiry. After 13 years I suppose it 
is time to examine your system and see if it is working properly or not. It 
is not an inordinately short time within which to revise a thing. Twelve years 
is our Indian time to examine a thing and see what happens. This is the 
end of the twelfth year. We again come up and those people for whom I 
spoke then I speak now and I again ask an enquiry may be granted and that 
enquiry has to be on the five points mentioned in tlie Resolution. After 
the committee reports on these five points the repoit will be considered by 
this Council and decided finally. There is a little history which has to be 
necessarily mentioned. After this enquiry and my note the matter came up 
again and that was the time when Mr. Ley was Secretary of the Commerce 
I^partment. He fought our propositions, of course ; but when it was argued, 
then he said:

** I do not want it to be underetood to suggeet that there are not grievances: there> 
are grievances and there must b e / ’

and so on. So that there w ere grievances when we came up again; that fac  ̂
being admitted I may be allowed to stand there. Then we were told that 
these poor people could put petitions but ought not to request Members ta 
ask questions and so oh. But they again put questions and then came a 
thing which really took me by siurprise. They again put questions and the 
answer at that time was given by Mr. Letton. He is also connected with the 
department, I am told, and he said:

“  I have made recommendations that these grievances should be redressed and pro­
posals have already been submitted to Governmpnt and orders arc expected and then the 
matter will be all right

So we cannot set down what it is but something is going to be done’ *̂ 
Later on, it came out that Government had declined to interfere, and Uiings 
remained as they were. In these circumstances, I bring this Resolution 
before the Council here. It appears in the meantime that the department 
did not like our bringing the matter before the Council because Mr. Ley said r

** Why do you come to the Ck>uncil T You come to me with petitions and I shall settle 
them all right and they will be departmentaJly dealt with properly

We said All right So those people brought petitions, somethings 
like 300. What became of those petitions God alone knows. There was no 
action taken, and there the matter stands even to this day. Whatever became 
of those petitions we got nothing out of them. At least it was said that pro* 
posals had been submitted. We did not know what the proposals were nor 
were we entitled to ask because they were oflSciaily submitted and until they 
were sanctioned they could not be disclosed. Utimately they said no orders 
had been passed, ^yh ow  we got nothing out of it. And there the matter 
stands. So at this time I believe Honourable Members will agree that we 
have followed out the official course. We have not tried to upset any of the 
set customs in the office and we come to you after 13 years once more with the 
same complaint, that our plaint still remains unredressed. If you gave us a 
committee and we did something with that committee, the matter was left over 
and was not satisfactory. Will you kindly give us another committee now 
and let them decide and if they decide we will abide by it. So this is the plaint 
before you and this is our application. Our application is for a committee 
of m ix^ officials and non-officials of such num^r as the Council approves, 
with instructions to inquire into and report on the five points mentioned in 
the Resolution and if they would kindly do that then it will be time to see
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how matters stand. This is our case and this is the case that I have corae to 
argiie and put before you, and I believe this the proper place to leave it at. 
There was a promise made by Sir Thomas Holland to provide two things—a 
decent wage and decent hours of work. That has not been fulfilled. Further 
inquiry said something would be done : but nothing has been done.

T he H onofrable  the PRESIDENT : Will you please conclude your 
speech.

The H onottrablr Mr. G. S. KHAPARDE : I am concluding, Sir. This 
is my peroration. So the Government's promise having failed and we having 
•wait€Ki 13 years, we have come here to ask for another inquiry and we hope 
Honourable Members will give us an inquiry.

The Honourable Saiyed MOHAMED PADSHAH Sahib Bahadttb 
(̂Madras: Muhammadan): Sir, I give my whole-hearted support to the 

Resolution. I feel, Sir, that the demand that is made is only a modest one. 
It cannot be denied that the system which obtains in these two presses, the 
Government presses and the Indian State Railway presses is such that it 
neither makes for economy nor efficiency nor does it conduce to the iireation 
■of healthy conditions for the people employed in them. Sir, it is true that 
there have been inquiries into the condition of things in both directions but, 
’Sir, as has been pointed out by my Honourable friend, the Honourable Mr. 
Suhrawardy, both these inquiries were defective. The inquiry that was made 
last year by the official committee set up to inquire into the grievances of 
the Indian State Railway presses was vitiated by the fact that the employees 
o f those presses were prevented from establishing their case before the Com- 
mittoe through their own reprosentatives. Their request that they should 
represent their case before the Committee through the Secretary of their 
Union was turned down by the Agent as my Honourable friend, Mr. Suhra- 
wardy, has just pointed out. The attitude taken up by the Agent seems to 
liave been so uncompromising, so stiff, that even Mr. S. C. Mitra, the ex- 
M. L. A. at whose instance that Committee appears to have been set up was 
refused a hearing. Though he went to the Agent at the instance of the Chief 
Oommissioner of Railways, he was told by the Agent that the inquiry had 
been closed and there was no use of his making any representations to him 
in the matter. Well, Sir, that was the fate of the inquiry about the Indian 
State Railway presses. As regards the other press, Sir, the investigation 
.that was made in this cane also failed to produce the desired effect. The 
reason was, Sir, that the scope of the inquiry was limited and it did not cover 
the whole field of the operations of the system that obtained in this press. 
iSecondly, even tliose few recommendations that were given effect to by the 
•Government were in the very process of being carried into effect, so modified 
that much was done to militate against the very purpose for which those 
recommendations were meant. . .

Sir, the grievances of the employees in these presses are many and real. 
Aa has been pointed out by my Honourable friends who have spoken before 
ine these grievances have been brought to the notice of the Government from 
time to time, and in spite of the inquiries that have been made and in spite 
rof the fact that an attempt was made to try and improve conditions, the lot 
of the employees of these presses has remained as it was. There does not 
45eem to be much improvement there, because the press employees in these 
presses appear to have no sympathy of the authorities. As the Honourable 
ffiiover of the Resolution has pointed out, a distinction is made between the
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salari^ hands and the pieoe-workers. There is no justification whatever for 
this distinction for this is a distinction without a difference, because the work 
that is done by the salaried hands in one press is the work that is done by 
piece-workers in another press. So, this distinction has no justification. 
A;^ain, Sir, in the matter of leave, allowance, etc., the piece-workers are labour­
ing under great difficulties. Again, in giving a particular kind of work to 
particular people the recommendation o f the Piece-workers*  ̂Committee has 
hot been properly carried out. No de&iite rule to my knowledge has been 
made which would go to make things dear, so that it would not bo possible 
for the people who distribute work to exerciiBe favouritism. I am told, Sir,, 
that even now, older men get heavier work vory often and the jnounger men 
get better sort of work. There is again a perpetual conflict between the 
interests of the salaried hands and those of the piece-workers. Skice salaried 
hands are entitled to over-time allowance, they are for making delays ; while, 
on the other hand, the piece-workers, who are paid by the amrount of work, 
are anxious that they should turn out as much work as possible. The result 
î  that the piece-worker very often has to wait for hoirrs without having any" 
work siî ce they have to depend upon p(‘ople whose interest lies in delaying 
as much as possible. I feel. Sir, with my Honourable friend Mr. Khaparde, 
that since the Honourable Mr. Ley, who rt̂ plied to the criticisms in this Honour­
able House admitted that even after an enquiry had been made by the Sarma 
Committee and after Government had attempted to give effect to the re­
commendations of that Committee, there were still grievances, and inasmuch 
as it was admitted even so long ago as 192G that there were grievances,—
I feel, Sir, in view of these considerations that a very strong case has been 
made out to make a further inquiry into the matter, and to soe that those 
grievances are redressed.

T he HoNOURiLBLB Mb . HOSSAIN IMAM (Bihar and Orissa: Muham­
madan) : Sir, I wish to associate myself and my Party with the object with 
which this Resolution has been brought forward. We are all in sympathy 
with this Resolution, because it wants to give something to these have-nots. 
Although the order of things in Europe and ev^ywhere else is to take away 
from the have-nots, wo in India at least have not become so much modernized. 
Sir, Government have taken up an anomalous position with regard to Govern­
ment Presses. We find from statistics that the number o f men who are em­
ployed is getting less and less and the work that is put out from the Govern­
ment Presses are not on the increase. We are told that tx>ntracts are given 
to contractors, because they do things cheaper. The question is, how is it 
that a contractor can put out the same amount of work at a cheaper rate 
than the Government ?

T he H onourable  Mb . B. G. MITCHELL : He pays hiis workmen less.

T he H onourable  Mr . HOSSAIN IMAM r I will tell you how he does 
it. If there h  m:>re output the overliead charges are reduced. The lesser 
tjie output, the greater the incidence of overhead charges on each piece-work 
that is turned out. Private contractors make intensive use of their works,, 
their mill, miichinery and everything. Where they save is in the overhead 
charges. The highly paid officers increase the cost of the Government o f  
India Presses. In no private press will you find a manager or superintendent 
on, the same scale of pay as in a Government Press. As far as these workem 
are concerned, they do not get a much Ivigher rate of salary than they oom«̂  
mand in other commercial works, but theî e is no doubt that the officers dĉ
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get a much higher rate of pay than they do in private presses. I wish to ask 
for information from Government on one point. When a question was put 
in the Assembly—question No. 127, dated the 20th September, 1933—as to 
whether the cost of the work in the monotype and linotype was higher than 
that of the ordinary press, the reply was that they Were not high. But when 
a detailed account was demanded how much would be the cost of each and 
every item, which would go to make up the real cost of these monotype and 
linotype, the reply was that this information was not readily available. One 
wonders how one can §|ay that a thing would be costly or not when one does 
not know the full cost item by item. It is easy to say that the amount of 
wages paid is more in hand work than in machine work. But the entire 
cost,—the replacement charges, the original cost price, the interest charges, 
the machinery which they utilise,—all these items go to make up the cost. 
I therefore appeal to the Government that this matter deserves their sympathy 
and that they would not be over-burdening the taxpayers if they do justice 
to the workers.

Sir, I support this Motion.

The Honoubablb Mb . D. G. MITCHELL (Industries and Labour Secre­
tary) : Sir, the Honourable Members who have spoken have me somewhat 
at a disadvantage. They have come briefed with a number of specific griev­
ances, of which I had no special notice, and I find myself quite unable to meet 
their very large number of points of detail. However, I think it is not incum* 
bent on me to meet them on points of detail. The frame of the Resolution is 
not the discussion of grievances but the appointment of a Committee to inquire 
into those grievances, and I propose to confine my remarks to that very broad 
issue. Now, we all have our grievances. I suppose most of the Honourable 
Members of this House have their grievances, though they cannot be said to 
be drawn from the economically depressed classes. I should think there are 
few groups of industrial workers in the whole world who have not got economic 
grievances. I do not for a moment deny that the industrial workers in Gov­
ernment and Railway presses have their grievances. That however is not 
the question. The question is whether these grievances are of such a nature 
as to require the special step of the appointment of a special committee consist­
ing of officials and non-officials to make an inquiry into those grievances. I 
would point out that the appointment of a Committee of this kind virtually 
amounts to a vote of censure on the administration in the department con­
cerned.

T h e  H o n o u r a b le  M r . HOSSAIN IMAM ; No, Sir, we do not say that.
T h e  H o n o u r a b l e  Mr . D. G. MITCHELL : As I will endeavour to show 

later, machinery already exists in the department concerned for the redress 
of grievanoea. If that machinery has failed to operate it must be through the 
fault of the department concerned, and I regard the motion as virtually 
oooBtituting a vote of censure on my department.

Now, Sir, is there a case for the appointment of this special committea ? 
To my mind two conditions must be proved before we can a.cept that propo* 
sition. The first condition is that the state of these workers is a grievance 
crying to the heavens, which requires special and immediate redress. The 
second is that there is no regular machinery by which these grievances could 
be redressed. I submit, Sir, that in spite of the lugubrious tones of the Honour­
able mover, neither of these two points have been established. To begin with, 
let me explain very briefly and broadly the condition of the industrial workers
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in Government Presses. As most Honourable Members in this House and all 
those who have read the Report of the recent Royal Commission on Labour 
know» one of the features of Indian industrial life is what is called turn over/’ 
which refers to a habit of labour all the world over, and particularly in India, 
of seeking a fresh job every now and again. It may be due to mere restlessness 
or incapctcity to hold down a job ; but in any case the phenomenon exists. 
But there is one very notable exception. It does not exist in the Government 
of India or Railway State Presses. Once a man gets a,, job there, he stays in 
that job imtil he dies or retires. There is no desire to seek another job. Even 
a man taken on as a temporary hand does not seek to get another post else­
where ; his chief ambition in life is to be made permanent.

T h b  H o n o u s a b l b  M r . HOSSAIN IMAM: T h e trou b le  is th ey  m a y  
con tin u e to  be tem pora ry  fo r  20 years.

T h e  H o n o u b a b l e  M r . D. G. MITCHELL: In that case his ambition 
becomes all the more keen.

T h e  H o n o u r a b l e  M r . MAHMOOD SUHRAWARDY : That is what we 
want an inquiry for.

T h e  H o n o u r a b l e  Mr. D. G. MITCHELL: Now, Sir, we come to more 
particular terms and working conditions. The Resolution itself gives, I am 
sorry to say somewhat vaguely, certain references. The mover in^cates 
certain headings on which I will make a few remarks. “ Leave, holidays, pay 
and pensions granted to the workers.” The Honourable mover of the Motion 
himself showed that the salaried workers get a month's leave each year and 
the other workers get from 16 to 31 days’ leave each year on full pay. I 
would ask him if he will find many groups of industrial workers in ImUa or 
anywhere else where the leave terms are so good.

T h e  H o n o u r a b l e  M r . MAHMOOD SUHRAWARDY : The whole point 
of my case is to make all the piece-rate workers into salaried hands and enjoy 
the same privileges as the permanent hands.

T h e  H o n o u r a b l e  M r . D. G. MITCHELL : The grievance is that the 
piece-workers are not so well treated as the salary workers ; not that the salary 
workers or piece-workers are badly treated.

T h e  H o n o u r a b l e  M r . G. S. KHAPARDE : I asked for the abolition of 
the piece system in my note of dissent 13 years ago.

T h e  H o n o u r a b l e  M r . D. G. MITCHELL : Government has been taking 
up the question of this piece system. It has been considering it for many 
years past. 1 am not intimately acquainted with its history, but the last 
incident of which I am aware happen^ in July last, when in the Delhi Press 
at the instance of a group of binders and machine men a number of salaried 
workers were put on piece-work at their own request. They made an applica­
tion and special permission was accorded to enable them to work on the piece 
system. That is the last development in the history of the piece-work move­
ment.

Then one Honourable Member referred to the hours of work. The hours of 
work are 8  ̂ and 5  ̂ on Saturdays ; that is, 48 hours per week. This House
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not very long ago passed a Bill which made the maximum 56 hours a week. 
This m^ns that the workers in Government Presses work for one hour a day 
less than the ordinary workers in factories. I do not think there is any cause 
for the appointment of a special committee on this head.

Now, Sir, I have tried to make out a case for showing that the condition 
-of these industrial workers is not so grave as to require the special step of the 
appointment of a committee. The next thing I will endeavour to show is 
that machinery already exists. These men are all Government servants. 
They can make an appeal to their immediate departmental superiors. They 
can form themselves into trade unions and become recognised and make 
representations to Government. In addition to that there is a particular 
«ystem which has been encouraged very much------

T h e  H o n o u r a b l e  M r . G. S. KHAPARDE : Do these circumstances take 
4̂ way the Council’s jurisdiction over the matter ?

T h e  H o n o u r a b l e  M r . D . G. MITCHELL: I shall come to that. As I 
flaid, in addition there is a system known as Works Committees which was 
very much encouraged by the last Controller, Mr. Letton. They are small 
<)ommittee8 of the workers in each press who are allowed to represent by 
personal contact with the departmental chiefs concerned any grievances about 
the working conditions of the workers in the press. There is nothing to prevent 
the workers in these presses from representing their cases to ^vernment 
through their departmental superiors in the ordmary way, either through the 
Works Committees and their departmental superiors, or by means of recog­
nised unions. When these representations reach the Government of India 
they will be dealt with in the first place by my colleague Mr. Clow.

T h e  H o n o u r a b l e  M r . G. S. KHAPARDE : Do I understand that even 
if the Government of India do not decide a case for 30 years, they need not or 
ought not to come to the Council ?

T h e  H o n o u r a b l e  Mr. D. G. MITCHELL: I have not mentioned the 
word ** Council.’ ’ They will come in the first place to my colleague Mr. Clow, 
whom I think nobody could accuse of lack of sympathy with industrial labour. 
In the last instance they would be dealt with by my Honourable Member 
Sir Frank Noyce, who, I think the Council will also admit, cannot be charged 
with hardne.ss of heart. I can assure the Honourable Members who have 
spoken on this Motion that if these industrial workers in the presses will get 
together and form themselves into proper unions and get themselves recog­
nised, they have a complete machinery now for the representation and redress 
•of all grievances, and I can give them every assurance that any grievances 
properly represented through the ordinary departmental channels in this way 
will receive the most sympathetic consideration.

There has been a great deal naid al out the Railway Presses and the recent 
history of representations of workers in these presses. Now I know a little 
•of the inner history myself. Last year about this time the Honourable Mr. 
Abdul Hafeez gave notice of a very similar Motion. He had a talk with my 
Honourable Member who gave him an assurance that he would ask the Rail way 
Member to look into the grievances which the Honourable Mr. Abdul Hafeez 
had been representing. About the same time the same grievances were 
discussed on a token cut in the Assembly and the Railway Member himself 
'^ave an assurance that he would have them enquired into. This was in the 
month of March last. Very prompt action was taken and a small committee
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'wfts appointed consifitiBg of two Deputy Agente and a senior Aocounts OfEtoer> 
who proceeded at once to make the enquiiy. I gather that when Mr. S. C* 
Mitra approached the Agent of the East Indian Railway, he did so many 
months after the appointment of the Committee------

f I
T h e  H onottkable Mr. MAHMOOD SUHRAWARDY : After the Com­

mittee’s enqniry was over ?
T h e  H o n o u r a b le  Mr. D. G. MITCHELL : The*Committee was appoint- 

ted very shortly after the month of March and Mr. Mitra did not ap{^oach thê  
Agent ^  the East Indian Railway till October. The result was due to prompt­
ness of action of the railway authorities and not to any lack of sympathy or 
consideration.

Now, there has been a great grievance made that a trade union official 
was not allowed to approach the Agent of the Eastern Bengal and other rail­
ways concerned. Honourable Members of this House must know perfectly 
well Government’s position hi regard to unions of industrial workers composed 
of Government servants. It is that the unions must consist of a definite olasa 
of Government servants and of Government servants only. Government 
cannot recognise or have any dealings with a union which" consists partly 
of Government servants and partly of outsiders. It is against the existing 
rules and against obvious policy. iVirther, I would ask Hoiwjurable Members 
who have supported this particular part of the Resolution just to reflect in 
their own minds what is the best procedure for a group of workers who have 
grievances to represent. Do they want to go and hire outsiders to repreeeirt 
their case before departmental superiors ? Is it not better that they them­
selves should go in person, sit round the table and have a talk, a talk about 
things which are matters of day-to-day exjierience on both sides ? Is not that 
much better than having------

T h e  H onoi r x b l e  M r . MAHMOOD SUHRAWARDY : Certainly it is 
much better if the departmental superior hears them.

T h e  H o n o u r a b l e  M r . D. G. MITCHELL : I would only suggest to the 
House that if Government should accept this contention of the workers, then 
Government would be entitled to adopt the same method, and deputations 
from workers might find themselves talking to a Government pleader̂ —a 
position which they do not like. The attitude of the Government is let the 
workers come themselves ; let them talk their grievances over with thetr 
departmental superiors in a friendly fashion and their grievances will be 
properly enquired into. There is no reason why this should not be done. T here 
is no reason in particular why these industrial workers in presses should not 
represent their own grievances. They are not illiterate people, but as the 
Honourable Mr. Khaparde said, highly educated gentlemen, 

j
T h e  H onourable M r . MAHMOOD SUHRAWARDY: They must 

appoint a representative of their own choice to speak.

T he H onourable Mr . D. G. MITCHELL: T have already mentioned 
that a Committee was appointed to enquire into the grievances of the Railway

employees. That report has just been received. It is a most formidabW 
dodnment and is now receiving the very sympathetic consid^^tion of the* 
Kailway Board* I would ask my Honourable friend Mr. Sahrawardy not to
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describe this as whitewash until he has had an opportmiity of reading it. 
A0 it WA6 Only presented a week or so ago, neither he nor those who briefed 
him have had the opportunity of discovering whether it is whitewash or not. 
But I can assure the Honourable mover that the report wUl have very sym­
pathetic consideration from my Honourable friend Sir Guthrie Russell. Sir̂  
I oppose the Resolution.

The H onourable Me . MAHMOOD SUHRAWARDY : Sir, I listened with 
patience to the arguments advanced by my Honourable friend Mr. Mitchell, 
who is the Secretary of the Industries and Labour Department and who is 
the authority concerned in this matter, but I am not going to accept his state­
ment that if a committee of enquiry was appointed it would be tantamount 
to a censure. There have been so many committees appointed at the Round 
Table Conference and India is sharply divided in its opinion. Again, tine 
Joint Parliamentary Committee was appointed. Does the Honourable Mem­
ber mean this is a censure on the British Parliament ? This is no argument. 
But having regard to the financial aspect and the present condition of India, 
I am not going to press for the appointment of a committee, as the Honourable 
Member gave me an assurance that if the grievances are put by the workerŝ  
themselves or by their representatives or by deputation, they will receive due 
consideration of the department individually and their individual grievances 
will be remedied. On that assurance alone if I have understood him rightly  ̂
I am not pressing this Resolution.

The Resolution * was, by leave of the Council, withdrawn.

RESOLUTION BE ADVANCEMENT OF LOANS ON THE SECURrTY 
OF PaSTAL INSURANCE POLICIES.

T h e  H o n o u r a b l e  M r . V. V. KALIKAR (Central Provinces: General) : 
The Resolution that stands in my name runs thus :

“  This Council recornmend.s to the Governor General in Council to issue instructions 
to the Postal Department so to alter the exiKting Postal Insurance R ules an to provide for 
the advancing of loans on the security of tlio postal poli(^ies to their policy liolders ” .

Sir, my Resolution contains a proposition which is I think most non- 
oontroversial. I move this Resolution in the interests of the Government 
servants, and particularly of low paid Government servants. Sir, on this 
point a question was put by me and the answer that I read in the papers was 
to the effect that Government do not want to compete with private concerns 
in thife matter and moreover in the interest of the families of the policy-holders; 
they do not think it advantageous to advance loans and therefore they do not 
want to change their policy. Well, Sir, I submit that the Government have 
competed with private concerns in this matter, because by issuing polici^ 
they have to some extent competed with insurance companies and other con­
cerns. So far as loans are concerned, Government do -advance loans for house 
building purposes ; they also advance loans for the purchase of conveyHlices, 
and if my information is correct Government do advance loans to their employ­
ees from the General Provident Fund for meeting expenses in connection with 
illness in their famihes, for marriage purposes, for religious rites, etc. I am 
induced to take up their cause, Sir, especially of the low paid Government 
Borvants, because in my province I find nowadays the money market very 
tight. Certain Acts have been passed during the last two or three years in

* Vide page 311 ante.
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my province on account of which the ordinary money-lenders do not or ar̂  
not inclined to advance loans to these low paid Government servants without 
any security, and in some cases they demand the security of land or landed 
property. The result of this is that these poor low paid Government servants 
come into the clutches of money-lenders who charge exorbitant rates of interest. 
In order to facilitate the advancing of loan to these low paid employees, 
I tliought over the matter and I put this proposition up before the Government 
for their acceptance. It is in the interests of the (Government that their em­
ployees should be free from financial embarrassments! For the efficiency of 
the administration it is necessary that their servants should be weU fed, well 
-dad, and should have facilities to meet their demand when unforeseen circum* 
fltances make them or force them to take loans. I wish they had no oppor­
tunity of taking loans, but nobody can control these things and in certain cir- 
oumstances they are forced to t^ e  loans. So my submiBsion is that as in 
many cases many of the low paid Government servants do not contribute or 
are not in a position to contribute to the general provident fvmd and therefore 
they are draied the facility of getting loans from the General Provident Fund, 
this sort of facility should be & ord ^  to them so that they may be free from 
the clutches of exorbitant money-lenders. I therefore appeal to the Govern­
ment to think over this problem seriously and accept my innocent and most 
non-controversial Resolution.

Sir, I move.

The H onoubable Sir  FRANK NOYCE (Industries and Labour Mem­
ber) : Sir, in a few days 1 shall be presiding at a meeting of the Posts and Tele­

: graphs Compassionate Fund. That Fund has been constituted to enable us to 
give some help to the families of employees of the Posts and Telegraphs whose 
bread-winner has been taken away from them during the course of his service 

. and who has left them in poverty-stricken circumstances. The amount at our 
disposal is unfortunately very small indeed, far too small to enable us to deal 
at all adequately with the number of claims on the Fund. I hope that before 
long, when financial conditions improve, I shall be able to soften the hard 
heart of the Finance Department and get an extra allotment, for it is distress­
ing to find the number of cases which come to us in which wives and children 
have been left very badly oif indeed and in which we can do so little to help. 
It was with that in mind. Sir, that this postal insurance business was embark^ 
on by the Post Office. \^^t I wish to impress upon the House is that the whole 
object underlying our postal insurance is to enable the bread-winner to make 
provision for his family not for himself and that object would be largely 
frustrated if my Honourable friend’s suggestions were accepted. We wish 
to encourage our employees to think about their families and, unfortimately  ̂
at the present time, many of them are not nearly as much inclined to do as they 
should be. Once we depart from our present system, I hesitate to think to 
what extent we should have to go. We should find that the claims on our 
compassionate funds are far greater than they are now. That is the main 
reason for which I am unable to accept my Honourable friend’s suggestion. 
I realise his sympathy with the employees of the Posts and Telegraphs Depart­
ment and I share it. I hope he will realise that. One of the reasons why we 
are able to give this postal insurance at a rate which, I think I may say, speak­
ing in the presence of an expert on the subject, my Honourable friend, Sir 
Phiroze Sethna, compares very favourably with that offered by the insurance 
companies is that we do not advance loans on the security of the insurance 
policy. It is not Government’s business to do money-lend^ and if once we



■barted on it, it would obviously increase our administrative expenses greatly 
and send up the cost of the polioies. Employees who are in need of money can 
get it from banks or firms of standing on the security of their inmirance policies 
but for the reasons I have explained, I do not think it is in the least desirable 
that they should do so and I hope myself that they find it rather difficult.

I think, Sir, that is all I need say to explain why we are unable to accept 
this Resolution. There is only just one point I would add. We fully realise 
the evils of indebtedness and there is a Bill now under consideration in the other 
House which should make the lot of the Government servant somewhat easier 
as it provides for the protection of the pay of the low paid Government servant 
from attachment. I would again repeat. Sir, that this postal insuranoe 
gystem involves very valuable concessions. It is of very great help to the low 
paid postal and telegraph employees. I can only wish they used it to a far 
greater extent than dbey do but I should very much deprecate their using their 
insurance policies in the way that my Honourable friend suggests, I hope 
that 1 have made our position clear and that, when he realises the impli­
cations involved in his proposal, he wil 1 not press it.

T h e  H o n o u b a b l b  Sib  PHIROZE SETHNA (Bombay : Non-Muhamma­
dan) : Sir, my Honourable friend, Mr. Kalikar, began his speech by saying that 
it would be a great help if the Postal Department made loans on the security 
of postal policies as it would save the borrowers from grave financial troubles.
I do not agree with him. A man would not be in financial troubles if he is 
able to afford the premium for his postal insurance. But of course it may be 
that at a later date he might be involved in financial troubles and if he is so 
involved, then the question is whether any loan would be given to him by 
the Post Office. The Honourable Member for Industries has told him, and I 
believe it is a fact, that if he oflFered his postal insurance policy as security 
a bank or a money-lender would advance money on that security. May I 
know from the Honourable Sir Frank Noyce whether there is any objection 
to a Government servant oflFering such a policy as security to any bank which, 
lends him money on the security of that policy ?

T h e  H onottbablb Sib  FRANK NOYCE ; I  d o  n o t think so.

T h e  H okgitbable  Sib  P H IR O Z E  S E T H N A  : I f  there is n o  o b je c t io n  
then  he can alw ays borrow  on  the security  o f  the p o h cy  ?

T h e  H o n o u b a b l b  S ib  FRANK NOYCE : I think so. T h at is the in for­
m ation  I have ob ta in ed  from  the head o f  the departm ent w ho says th a t such 
em ployees as are in need o f  m on ey  or  wish to  borrow  on  the security  o f  their 
insurance policies can d o  so from  an y  bank or insurance com pan y  o f  standing 
or co -opera tive  society  on  the security  o f  those pulicies.

T h e  H o n o u b a b l b  Sib  PHIROZE SETHNA: Well, if that is so. Sir, 
that answers the objection raised by Mr. Kalikar,

As regardsthe observation which fell from Sir Frank Noyce that the postal 
insurance rates are lower than those of other insurance companies, they certainly 
are and are therefore a great help not only to members of the Posts and Tele­
graphs Service as he said but also to all Government servants who wish to insure 
ancf the limit of postal insurance that was formerly fixed at Rs. 6,000 has, I 
believe, now been raised to Rs. 10,000.

POSTAL INSURANCE POLIOIEB. SSt"



Th»  Honourabu) Me . V. V. KALIKAR: Sir, I folly agree with 
4F.M, Hono\irable Member for Industries and Labour

’ that the families of these low paid Government
aerrants should be protected. But at the same time I desire that 
they should be protected. It seems, Sir, that public opinion has yet 
to CTystallize on this matter. I may, for the information of the Honourable 
Member for Industries and Labour, state that in my porvinoe these banks, 
«xoept the Allahabad Bank, do not advance loans to the holders of postal 
msurance policies. The Allahabad Bank advances loans only at a very high 
rate of ioiterest from 7 to 7  ̂per cent, or even 8 pter cent. My object in 
moving this Resolution was only to help these low paid Government 
servants in time of great difficulties and emergency. However, I think 
^iiat when public opinion becomes irresistible, then Government will have 
to reconsider their decision. I therefore beg leave of the House to with­
draw the Resolution.

The Resolution* was. by leave of the Council, withdrawn.
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T he H o nou rable  Mb . HOSSAIN IMAM: I do not intend to move 
my Resolution, Sir.f

RESOLUTION RE INQUIRY INTO CONDITIONS OF HORSE BREED­
ING COLONISTS.

T he  H onou rable  R aja  GHAZANFAR ALI KHAN (Wei^ Punjab: 
Muhammadan): Sir, the Resolution which stands in my napio runs as 
follows :

This Oounoil reopnmiends to the Governor Qeneral in Council to order an inquiry 
into the conditions of horse breeding colonists and to sugrost what modifications should be 
made in the conditions imposed by the Army Remount Department when the lands were 
originally granted to them

I must confess. Sir, that the subject-matter of this Resolution is foreign 
.to Members of thib House, because it concerns a matter which is merely confined 
to a part of the Punjab. But considering tht) fact that some Members of t l^  
House take a very keen interest in horse breedintr, I am sure that they will 
listen to the discussion with interest and I hope they will 8upj)ort me in my 
proposition. In the beginning of the 20th Century, the Army Department, 
persuaded by very noble motives, started a scheme with a view to get remounts 
from this country instead of importing them from outside. With this object 
in view, they, in consultation with the Punjab Government, prepared a scheme 
allotting about 250,000 acres of land to various zemindars on the condition 
that they would maintain mares in their lands under the supervision of the 
Army Remount Department. Since then, Sir, horse bree4i^g in this country 
has made very great progress. As a matter of fact, it is mainly due to thi|j 
interact which the army people have taken in horse breeding that you find 
the Horse Show in Delhi such a ̂ eat success, because some of the beautiful 
mares which you see here in Delhi come from the Sarffo<^a, Montgomery and 
Lyallpur districts. This allotment of land may be divided into two classes 
One may be called the small grantees and the other the big grantees. The

* Vide page 325, ante,
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small grantees consist of those ordinary zemindars who were allotted about 
50 aorod of land, and they were asked to keep one mare which would be approved 
by the Army Remount Dapartment. When this announcement was made, 
most of the people living in those districts where there were no canals, and 
who wore very poor, sold off little holdings they possessed in their native 
district and invested that money on buying mares, the average price of which 
was between Rs. 800 to Rs. 1,000, per mare. They brought these mares to 
the Army Remount Officer for approval and they were then allotted that small 
piece of land. Then, there are those big granteos who consist of not only 
Punjabis but some peopTe from outside as well. For instance, some officers 
of the Army Remount Dopartmont who on their retirement on pension, thought 
they will bo able to live in India for some time—they were also allotted lands 
on similar conditions as those in the case of the other grantees. The area of 
land granted to them was very large; in some cases 5,000 acres and in other 
cases, 10,000 acres. I must admit that some of them are really taking a 
very keen interest in horse breeding. I wish some Members of this House 
like my Honourable friend, Sir Phiroze Sethna, who are very keen on horse 
breeding, would request His Excellency the Oommander-in-Chief to allot 
them certain lands in the Punjab so that they may also start horse breeding. 
Now, Sir, when these lands were originally granted to them the price of land 
was very much different from what it is at the present moment. The coat 
o f living was also much cheaper. So, these poor zemindars somehow or 
other managed to live with their families on these small holdings. But 
since then prices have fallen. I feel that the time has come when the Govern­
ment should make an enquiry whether it is necessary to revise the conditions 
upon which the lands were originally granted. Besides, Sir, there is one 
^reat difficulty under which these people labour. There is a sort of dual 
eontrol. There is the local Government, the Government of the Punjab 
who hold control over them and can sometimes even order the confiscation 
of land or oan fine them for various offences. They are also under the authority 
-of the Army Remount Department. The result is that sometimes, when a 
question is asked about the grievances of these horse breeding colonists in the 
local Council, they are referred to the Government of India, and when »  
•question is asked here in the central Legislature, most of the replies are to the 
-effeot that a copy of the question will be sent to the local Government. There­
fore, they can neither get their grievances redressed through the central Legis- 
iature ox the provinoial Legislature. As an instance, I may draw the attention 
of His Exoellency to page 277 of the Assembly Debates, Vol. V, 1931, where 
quite a large number of questions were asked about the grievances of horse 
br^ling colonists and the reply in almost all the cases was the same. For 
instance, Mr. Young said :

^ The matter oonoems the k>Qal Government to whom a copy of the quaetion ia being
.mat
Another question was asked by Sardar Sant Singh and again the reply 
was:

** Rules have been framed by the local Government to whom a copy of this qtieetion 
'has been sent '

Another question was asked and the reply was :
“  A copy of this question ia being sent to the local Government **.

I f  any question is asked in the local Council, they give a aimilar reply. I 
raised this question in 1927 although this was not actually moved in the
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[Raja Ghazan&r Ali Khan.]
Assembly when I was a member in 1927. I had sent in a cut on the army* 
budget to censure Government over the grievances of the horse breeding 
colonists, but I did not move that cut, because before the time came, I received 
a message from His Excellency the Commandcr-in-Chief that he would be 
pleased to hold a small enquiry at which he would consider all these grievances. 
Immediately on receiving this message I dropped the idea of moving that 
Motion, because the real object was not to censure the Government but just 
to invite the attention of the Army Department tc' this matter, which being 
comparatively a minor one concerning only one part of the country might 
easily be overlooked in the pressure of other imi)ortant matters. Now, Sir, 
this Committee was held in Simla when Mr. Young was Secretary and I had 
supplied to him about 25 questions relating to these horse breeding colonies  ̂
in regard to which he obtained replies from the Army Remount Department. 
Naturally there were fundamental diiferences on facts in the replies and my 
information, because Government’s source of information was the Army 
Remount Department and mine the horse breeding colonists who were affected. 
Unfortunately the question as to what steps should be taken was still under 
consideration when the term of that Assembly expired; I did not return to 
the Assembly and this question was left where it was. I would now request 
His Excellency the Commander-in-Chief if he could very kindly see his way 
to agree to the appointment of a committee, not an elaborate committee to- 
make a public inquiry and take evidence, etc., but a small committee of one 
or two oflBcials and one or two non-ofBcial Members who would look into 
these grievances and suggest remedies. I would even go a step further and ask 
His Excellency kindly to consider whether it would not be possible for him to 
appoint a sort of advisory committee, as they have in the Government of 
India in every department, whose function it is to advise Govenunent on 
matters concerning the work of that department, like the Railway Advisory 
Committee. Why not have a small advisory committee which would bring 
these complaints from time to time to the notice of the authorities ? I would 
prefer to have such a committee appointed at Sargodha where these horsa 
breeding colonists are centred. It could work xmder the guidance and super­
vision of the Army Remount officer who is stationed at Sargodha, and it could 
meet once in six months. But the membership of this committee should be 
confined to those people who have no direct interest in the Army Remount 
Department, I mean those who are not themselves included in the big landed 
grantee cla^ ; because naturally the treatment meted out to the smaller 
zemindars is somewhat different from that which is meted out to these big 
influential people, and the latter will not be able to represent the grievancea 
of the small agricolturistB.

T he H onoubablb N aw ab  Ma u k  Sib  MOHAMMAD HAYAT KHAN 
NOON : May 1 point out that in the large grants one and a half squares 
are given per mare, and in the case of small grants two squares ?

T he H onourable R aja  GHAZANFAR ALI KHAN: I am very much 
obliged to my Honourable friend for having supplied me with information 
which I already possessed, but the fact is that by the small grantee I meant 
a grant of just over 30 acres of land and a grantee who keeps only one mare. 
By the big grantees 1 mean those who keep 20 mares and who have two or 
three thousand acres of land. There is a big difference.

T he  H onourable  N aw ab  Ma l ik  Sir  MOHAMMAD HAYAT KHAN 
NOON : The area is smaller per mare.
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T he H onoubablb B aja  GHAZANPAB ALI KHAN ; The area is 
smaller and I can assure you that if they also feel dissatisfied with the smaller 
areas then I would plead their case also and would welcome the Am y Remount 
Department considering their case for increasing their areas. But the essential 
factor in the case of the smaller horse breeding colonists is their »economio 
condition. When a mare is declared unfit they have to buy a new mare 
within three months. The price of a good mare is Rs. 800. You can imagine 
the condition of a poor zemindar with about 30 acres if his mare dies or is 
declared unfit. He ha« to spend Bs. 800 at once for a new mare. I would 
request His Excellency very kindly to consider whether it is fair that that poor 
zemindar should replace the mare himself, and whether the Army Bemount 
Department would not be prepared to supply a mare if the zemindar’s mare 
is declared unfit through no fault of his.

Then, Sir, a committee was appointed by the Punjab Government in 
1930, a small committee to inquire into some of these grievances. They 
reported and their report has now been published, although it is for the first 
time I am seeing it in the Colony Manual. I have received complaints from 
the horse breeding colonists that they do not know what the rules are and 
what remedies have been suggested. But I am sure it will now be published in 
Urdu and that copies will be supplied to them. The committee have suggested 
some remedies, but there must be some machinery or organisation at Saigodha 
itself which can readily bring these grievances to the notice of the Army 
Department.

Another point, Sir, is that during the last 10 or 15 years I understand the 
strength of the cavalry has been considerably reduced and the demand for 
remounts has naturally decreased. At the same time the supply of colta 
amounts to 4,000 per annum, ajid in view of this would it not be desirable to 
rdease some of the grantees from this condition of keeping mares ? I do not 
wish to discuss detailed items here as it would only prolong the debate. I 
only hope that the Government will very kindly see their way to meet me 
reasonably on this most important question.

His E xobllency the COMMANDER-IN-CHIEF : Sir, the Honourable 
mover so far as I can make out has put two principal points to the House. 
One is that the present conditions weigh very heavily on the grantees, who are 
really worse off, he makes out, then the non-breeding grantees who are almost 
next door to them. The answer to that is that everybody when they took 
up those grants knew the conditions perfectly well and they got one and a 
half or two squares of land against the one square each given to their non­
breeding neighbours, and their land was especially chosen for them. And 
what has convinced me all the more is that, whenever there is a square of 
land available, a great many j>eople are ready to take it up.

The second point was that owing to mechanization and the reduction of 
cavalry the demand for cavalry horses has fallen off. But although the need 
for army remounts is not quite as great as it was, undoubtedly it is very 
desirable, I think the Honourable mover will agree, to make India as self­
supporting as possible in this matter. If we altered the present arrangements, 
all the money that at present goes into this horse breeding industry in India 
will go out of India and probably go to Australia, and in addition India may 
find herself in a very serious position if war were to come. I can understand 
the Honourable Member taking all the trouble he has to represent this case and 
the grievances of the people who live in the horse breeding colonies and take 
Government land under these terms. He comes from there himself and no­
body knows better than himself what the conditions are. If this was the first
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1 His ExceUenc]  ̂the Commander-in-Chief.]
that the s had l>oen raised aad veufcilatt ,̂ I am sur  ̂ ihere oo^ld 

have no objection at all to institute an iramodiate enquiry and I certaJiJjr 
would hayo asked the Government to do ,ho« Btit as h,e knows very welj* 
£he (question waa first eni îured into in 1922 whether certain of those grant«a in 
foct poulcf be converts into ordinary non-service colony grant*j and it was 
thoroughly well gone into and also the sale of proprietary rights of the land, 
was fiifiy considered by the Government of that day apd it was decided that 
no, alteEation was posvsible in the conditions of the original contracts. Then, 
agam it was gone into in 1926 and the GovOTiment then consid^ed whether 
greater efficiency could not be brought about at less cost by modifying the 
conditions in the Lower Jhelum Colony on the lines of the Lower Bari I)oab 
Colony but the adoption of the Lower Bari Doab method in the Lower Jholum 
Colony would have necessitated the purchase by the horse-breeding peasant 
of proprietary rights of one square of his grant and the remaining square would 
have reverted to Government for lease on horse breeding conditions. In 
or<fer to ensure that no land held on horse breeding conditionja was less than one 
square, it would have been necessary to provide extra land for the purpose 
ai^ none in fact was available. Further, this method of readjusting the condi­
tions would have resulted in a considerable reduction in the numter of brood 
mares in the colony, and as such reduction would have vitiated the policy 
that had been decided on and arrived at after much consideration, the pro­
posal also wa.s turned down. In 1927, as the Honourable Member has juBt 
said, he himself took an interest in this matter, when he was a member of th€> 
other House, and asked certain questions. He was supplied with the answers 
to those questions and he appear^ then to liave been satisfied with tham. In 
192S, another agitation was started against the conditions in the Shahpiur 
district. After c€Hisultation with the Punjab Government, the Government 
of India reiterated their opinion that no alterations of the horse breeding oondv*; 
tions attached to the tenancies of the colonists were poasible. In August  ̂
1929, a committee was constituted by the Punjab Government to investigate 
into certain matters in connection with breeding i^ .this area. Thi» committee 
made certain recommendations and they made certain rules with regard to 
unproductive lands. They made a rule that in oertain cases immediate 
exchange was essential, b^ause of their location in tfurra-infeoted areas, and 
becaufie the quality of the soil was such that it was impossible for the grantees 
to fulfil their grants. They suggested that the exchange of such grants shoyjd 
be expedit.ed, because there appeared to be sufficient Government waste land 
in the colony to accommodflite aH such graxitees. With regard to the inad^ 
quacy of water supply, the committee felt that complaints of inadequacy of 
w^ter supply were genuine in several cases, and if it was found that, under 
the existing arrangements for the supply of water, such cases were incapable 
of rectification, some other form of supplying water might be investigated, 
and, if found possible and advantageous, applied. The rules were approved 
%  the local Government, who also took the following steps. They made 
endeavours to provide horse breeders whose land was water-logged with other 
suitable land. For this purpoee the Govpmment of India transferred to them

22xvi Cavalry run, 1,600 acres. They also decided that the cases of 
iyferipr la^d allotted to breeders should be examined and such persons were 
as far as practicable, moved to better land. Also steps were to be taken to 
ensure a &ir supply of water to all horse breeding chc^s.

I think in tww of what 1 have read out-^-^ that I could be certain that 
1 made no mistake in tliis complicated matter— view of the above, the 
Honoiirable MemlMsr Qannot say that the Oovwninent have turned a deaf
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to the demands for enquiry and fair treatment. The original crantees, 
as I said before, knew the terms perfectly well when they took up the land and 
I think it must be admitted that tfcey were generous compared to their neigh­
bours.

In conclusion, I would like to say though on the larger question there 
can be no alteration, the Government do recognise and have always recognised 
the need of the most sympathetic treatment in regard to this horse breeding 
and the grantees and I think this is obvious from the sympathetic behaviour 
of the remount oflSicers Who have to deal with them. It is in that spirit that 
we will now examine every suggestion that has been made by the Honourable 
mover. The one that struck me most, I admit, was the possibility of having 
an advisory committee and I will examine that and will also see what action 
is necessaiy with regard to each suggestion that he has made as soon as we 
get it from the shorthand writers of the House. With this assurance, I hope 
the Honourable Member will see his way not to press this Resolution to a 
division.

T he H onourablb R aja  GHAZANFAR ALI KHAN : Sir, I am really 
very grateful to His Excellency the Commander-in-Chief for the kind assurance 
that he has given and therefore I very gladly withdraw the Resolution.

The Resolution’*' was, by leave of the Council, withdrawn.
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RESOLUTION RE PREVENTION OF THE IMPORT OF FOREIGN
RICE.

The H onoubablb the PRESIDENT: Honourable Diwan Bahadur 
Narayanaswami Chetty. As this is a very important Resolution and will 
take some time to discuss and in order that you may not lose your priority, 
you had better read the Resolution today and you can make your speech on 
Wednesday.

T he H onoxjrable D iw an  B ahadtjb G. NARAYANASWAMI CHETTY 
{Madras : Non-Muhammadan): Sir, the Resolution that stands in my name 
runs as follows ;

ThiB Council recommends to the Governor General in Council to take immediate 
steps to prevent the import of foreign rice into this country and to adopt other substantial 
measures to improve the present low prices of rice with a view to alleviate the lot of the 
agriculturists” .

The Council then adjourned till Eleven of the Clock on Wednesday the 
27th February, 1936. '

* Vide page 328, ante.




